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ed ttb  with uwtiMt note which weiShri S. K. Patil]
met me and held Informal discussions 
with o flem  of the Ministry of Xnl|a« 
tfon and Power.

IfeCN discussions aimed at explor
ing the possibilities of various 
approaches towards a settlement of the 
Canal Waters question. No concrete 
proposals have so ffer emerged from 
these discussions. The House will 
appreciate that, until various aspects 
of the suggestions, which were men* 
tioned in the talks by Mr. Ilif!, have 
been examined and further discus
sions regarding any concrete sugges
tions that may be made are held with 
the Bank, Government are not in a 
position to make a detailed statement 
on these exploratory discussions.

CORRECTION OF ANSWERS TO 
STARRED QUESTIONS

S tamded Q u estio n  No. 210.
The Minister of State in the Ministry 

ef Education and Scientific Research 
(Or. K. L. ShrimaU): I rise to correct 
the reply which 1 gave to a supple
mentary in connection with Starred 
Question' No. 210 answered on 
18-11-1987 about the number of non- 
Hindi-speaking areas in the country.

*1n addition to the nine States 
mentioned in the reply given, the 
State of Punjab and the Union 
Territories of Manipur, Tripura, 
Andaman and Nicobar Islands and 
Laccadive, Minicoy and Amindiv 
Islands, are also non-Hindi-speak
ing areas."

Starred Q u e stio n  N o. 332

Dr. K. L. ShrimaU: In reply to Sup
plementary Question No. 2 asked by 
Shri Barman in connection with the 
Starred Question No. 332 asked by 
Sarvashri Barman and S. C. Samanta, 
I had stated that "this matter was dis
cussed with Earl Home when he came 
here in October, 1988...We follow-

sent on 10th February, 1987... .The 
High Commission at India have recent
ly informed us that they have remind
ed the Commonwealth Relations OOce 
to expedite a reply to the note which 
was handed over on 10th February, 
1987.” The first date should be Octo
ber, 1988; and the other dates would 
be 10th February, 1986; and 10th Feb
ruary, 1956 respectively.

Mr. Speaker: Both are starred ques
tions. Therefore, they have been 
answered here.

REQUISITIONING AND ACQUISI
TION OF IMMOVABLE PROPERTY 

(AMENDMENT) BILL
The Deputy Minister of Weeks* 

Housing and Supply (Shri Anil K. 
Chanda): Mr. Speaker, I beg to
move*:

'That the Bill further to amend 
the Requisitioning and Acquisition 
of Immovable Property Act, 1952, 
be taken into consideration."
1 may be permitted to refer briefly 

to the past history of this law. The 
substance of this law began with the 
last Great War in 1939 when, under 
the stress of circumstances, the 
Government of the day had to requisi
tion considerable properties, immov
able properties, both lands and build
ings, for public purposes, mostly in 
connection with the war. From that 
time on, from time to time, through 
various laws, ordinances and rules, 
this power has remained with the 
Government.

In 1951 Government very closely 
studied the question whether it was 
possible for the Government to divest 
itself of the powers given under the 
laws of requisition and acquisition at 
that time. Government came to the 
conclusion that the circumstances did 
not warrant such a step, and there

fore, in 1952, Government brought
"itoved with the recommendation of the President
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before Parliament a very comprehen- es, end therefore, with your leave, X
sive Bill covering the whole question have brought this Bill to give a per-
el the powef* of requisition and maaent life to this Bill and to put it
acquisition of Immovable property by on the statute-book as a permanent
Government few public purposes. measure.

This Bill, when it was presented 
before Parliament, X must say, 
encountered heavy weather, and there 
was persistent demand from all sides 
of the House that the Bill should be 
referred to a Select Committee. The 
Select Committee presented a unani
mous report, which I believe was 
rather an unusual thing, on this Bill, 
and the Government accepted all the 
recommendations of the Select Com
mittee barring one. The Select Com
mittee had recommended that an 
assurance should be given that all 
properties which had been requisi
tioned for more than ten years would 
be forthwith de-requisitioned.

The recommendations of the Select 
Committee were not very welcome to 
the Government of the day. In fact, 
Shri Gadgil, who was the Minister in 
charge of Works, Mines and Power 
m those days, practically failed to 
recognise his child. He said:

'The main object with which 
the Bill was introduced has been,
I do not say sabotaged, but con
siderably modified by the provi
sion that the life of this Bill is 
limited to six years. What will 
happen after those six years is 
more than I can prophesy, but 
whatever happens, the Govern
ment of the dky will certainly 
deal with it. All that we can say 
now is that the necessity of hav
ing such power is clearly estab
lished by the experience that we 
have gained in the course of the 
last ten or twelve years.”
What Shri Gadgil said in 1962 holds 

iood today also. We have now prac
tically an experience of nearly two 
lecades over this, and we have come 
■o the conclusion that it is impossible 
'or us to divest the Government of 
the powers of requisition and acquisi
tion of private properties for public 
Purposes under stress of circumstanc-

At the very outset I will admit that 
it is certainly an encroachment by the 
Government on the realm of private 
property, but it is not a power which 
has to be exercised without any due 
consideration; it Is a power which is 
limited in certain directions.

Perhaps X may be permitted to 
quote what my distinguished prede
cessor in office, the late Shri Burago- 
hain, had said when he presented this 
Bill before Parliament in 1053:

“The main features of the BUI are 
as follows. Xt empowers the Cen
tral Government to requisition or 
acquire any immovable property 
which it deems proper in certain 
specified and well-defined condi
tions. It does not, however, em
power the Central Government to 
act in an arbitrary or unreasonable 
manner. The principles and other 
matters connected with the deter
mination of payment of compensa
tion have been laid down after 
considerable amount of thought, and 
these will be found in clauses 8 and 
9 of the Bill. I am quite clear in 
my mind that these provisions will 
ensure to the Central Government 
the use of the land and buildings 
it needs and also give a very fair 
deal to the owners from whom the 
property is taken over by Gov- 
vemment. If any safeguards were 
needed, they will be found in 
clauses 10 and 11 of the Bill which 
provide for appeals against orders 
of requisitioning and the determin
ing of the compensation.”
So, as I said, we have very carefully 

looked into the question of the need 
for this law, and we feel, however 
regretful it may be, that the Gov
ernment must be Invested with the 
power of requisition and acquisition 
of the private property if the need so 
arises.
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I have made * rough calculation of 
Ha* amount that would be needod if

JShri Anil K. Chanda.]
For one thing, though the war is 

over, the scope of the work of the 
Government of India has increased 
beyond measure. A quotation of the 
budget figures of 1939-40, 1947*48 and 
1067-58 will show the intensity of the 
increase o f the scope of work of the 
Government of India. In 1987-38 
the total budget of the Central Gov
ernment and the State Governments, 
both on the revenue account and the 
capital account, was about Rs. 222.25 
crores; in 1947-48 it went up to 
Rs. 892 crores; in 1957-58 the total 
figure is Rs. 2,259 crores. This consi
derable extension of the scope of 
work of the Government automati
cally means that there would be a 
very great demand both for office 
accommodation and for residential 
accommodation of the officers who 
are to carry out the various works of 
the Government.

I will give you here a brief sum
mary of the Government require
ments so far as office accommodation 
and residential accommodation are 
concerned The Government have 
taken stock of the existing situation 
to see whether the properties already 
under requisition could be released 
Their total requirements of office 
accommodation in Delhi, Calcutta and 
Bombay aggregate to 80.49 lakh sq ft, 
and the residential accommodation 
requirement is 64,701 units. The 
respective figures of availability are 
71*29 lakh sq. ft., and 21,995 units 
out of which, however—-this is very 
important—28.43 lakh sq. ft , of office 
accommodation and 309 units of resi
dential accommodation should in ac
tual fact be left out of consideration 
as they will have to be pulled down, 
being very temporary. These are the 
temporary hutments which were put 
up during the war years. The real 
shortage in terms of percentage being 
40 per cent of requirements in respect 
of office accommodation and 06 per 
cent in respect of residential aoootn- 
modatfon, release of the property 
already under requisition is obviously 
net practicable.

we are to put up constructions to 
cover this gap. Roughly speaking 
we require 88 lakh sq. ft , of office 
accommodation, and at the lowest
estimate, the construction cost per 
square foot of office accommodation 
is Rs. 80. Therefore, for 88 lakhsqlt. 
the cost will be nearly Rs. 10 crores. 
We require roughly 48,000 units of 
residential accommodation, varying 
from "A” grade which is for officers 
drawing Rs. 8,000 and above, down to 
the lowest grade, the “G" type, A 
very moderate average estimate is 
Rs. 7,500 per unit. Therefore, for
43,000 units, the cost would come to 
Rs 32 crores Therefore, if the Gov
ernment were to de-requisition the

* residences and office buildings which 
they have now under their control, it 
would mean immediately a figure of 
Rs. 43 crores for construction pur
poses alone.

I would like to add that this does not 
include the cost of land The cost of 
land has increased thousandfold in 
certain areas, and certainly tenfold 
and hundredfold in most areas 
Therefore, it is very clearly an im
possible proposition.

I should, however, say that so far 
as actual construction of Government 
buildings is concerned, Government 
have done very creditably. During 
the First Five Year Plan, we were 
allotted Rs. 12 crores for construction 
work, and we had constructed for a 
little over Rs. 11 crores Under the 
Second Five Year Plan, the allotment 
is Rs. 18 crores. Owing to the very 
acute financial dufficulties through 
which the country is passing at the 
moment, there has been some slowing 
down in the intensity of construction, 
but if better times come, and if all 
this money is made available to us, 1 
am sure in the remaining three years 
of the Second Plan, we shall be able 
to complete practically this sum of 
Rs. 18 crores, and build for berth 
office and residential purposes.
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Mow, I come to the question of the 
‘various properties which are under 
Requisition by the Defence Ministry. 
As a matter of fact, very considerable 
requisitions were made during the 
war years. The present position, so 
far as the defence establishment Is 
concerned, is as follows. Out of a 
total of 9,927 lands and buildings 
Which were hired during the war for 
defence purposes, no less than 9,574 
have been released, leaving a balance 
only of 353. Of these 853, 160 are 
held under mutual hire agreement; 
that is, in fact, they are not requisi
tioned properties, but they are just an 
ordinary deal between the tenant and 
the owner. The position of the 
remaining 187 properties which are 
actually under requisition is as 
follows. 85 projects are required to 
be retained permanently, and they 
will, therefore, have to be acquired.
So, the Defence Ministry propose to 
asquire these 85 projects straightway, 
because they are permanently needed 
by the Defence organisation. Of the 
remaining, 78, though not required to 
be retained permanently, are likely 
to be retained beyond March, 1958, 
when the Requisitioning and Acquisi
tion of Immovable Property Act, 1955 
expires. The remaining 24 projects 
are required temporarily for short 
periods and are likely to be disposed 
of before the expire of the Act.

As regards the 85 projects which, I 
said, would be permanently needed by 
the Defence organisation, and which 
would, therefore, be required to be 
retained permanently, it is closely 
linked with what is called the KLP 
of the Army*—the term KLP stands 
for “Key Location Plan*. The plan
ning of works projects* regarding 
construction of permanent accommo
dation, and station planning 
in a number of stations are still 
to be carried out, and as such, cases 
for acquisition of lands in such sta
tions cannot be put up before the M.O. 
of Defence. Then, the KLP of some 
atatlona and Installations has not yet 
been finalised, and hence some of the 
properties nay not be required per
manently. Though under the KLP,
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certain existing installations are to be 
closed down, still In view of the 
enormous stocks held in those depots, 
it is anticipated that it will take five 
to ten years to wind up those instal
lations. Though the KLP for certain 
stations has been finalised, the re
quisitioned properties can be made 
available for release only after alter
native accommodation has been pro
vided by new construction which 
cannot be completed before the 
expiry of the Act.

In view of the position explained 
above, we consider that until 1980-61 
by which time most of the accommo
dation for the Army under the Second 
Plan is expected to be completed, the 
only appropriate and economical way 
to retain the requisitioned lands and 
buildings is to extend the life of the 
Requisitioning and Acquisition of Im
movable Property Act in one form or 
the other.

With regard to the properties which 
are under requisition by the Defence 
Ministry, the necessity of retaining 
them is reviewed quarterly by the 
Headquarter Command and the Army 
Headquarters to ensure that no pro
perty is retained unless absolutely 
essential for defence requirements.

Then, there is a rather interesting 
fact that sometimes, we laymen see 
lands lying vacant under the control 
of the Defence Ministry, and we con
clude that possibly these are not 
needed, and yet through some inad
vertence possibly, they are still being 
requisitioned and held by the Defence 
Ministry. But in fact, in certain cases, 
some pieces of land used for cultiva
tion etc., may outwardly appear to be 
of little real use from the strictly 
military point of view, but the release 
of such pieces of land may not be 
possible for security reasons, parti
cularly, if they are surrounded by 
military installations.

So far as the actual working of the 
Act is concerned, Shri Gadgil, the 
then Minister in charge, had given 
certain assurances to Parliament, and 
X am happy to say that those assu
rances have been very faithfully
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carried out. Xn the main, an assu
rance was given by 8hri Gadgil that 
property constructed in Delhi subse
quent to let January, 1981 would not 
be requisitioned for a period of ten 
yean. It is an index of Government's 
determination to honour this assu
rance that no building constructed in 
Delhi subsequent to January, 1961 
has been requisitioned.

As regards pre-1951 buildings, the 
position is that the, total number 
under requisition in New Delhi and 
Delhi on the commencement of the 
Act was 430 The number released 
from requisition until the end of 1967 
aggregated to 846 The new requisi
tion during this period has been 168. 
The total number of requisitioned 
structures as on 1st January, 1966 
thus comes to 247 The Estate Officer 
in Delhi has requisitioned no property 
dunng the years between 1955 and 
1957, and the total requisition between 
1962 and 1964 was no more than 12 
He had de-requisitioned 168 units 
during the period between 1962 and 
1957, and the property held under 
requisition by him as on 1st January, 
1968, was 147

In respect of the Delhi Administra
tion, the position is that they de
requisitioned 176 units during the 
penod between 1962 and 1967 and 
requisitioned only 151. The total 
under requisition with them as on 
1st January, 1958 was 80.

The overall picture for the whole 
country is as follows. These statis
tics had to be collected from all over 
the country, and there might be a 
slight mistake here or there The 
total requisition from 1962 to 1957 
was 398. The total number de-requi- 
sitioned during 1952—1957 was 629, 
and the total number under requisi
tion with the Government of India 
today spread all over the country, is 
980 residential units

1 would frankly admit that in the 
working of the law, here and there

intention to go over the whole case 
and And out which of the properties 
have been longest under requisition 
and whether they can be de-requisi- 
tioned, and we propose to de-rsquisi- 
uon those properties as expeditiously 
as possible, subject, of course, to the 
needs of public purpose, that is, the 
needs of the State

If there are any particular cases 
where Members have information Hut 
grave hardship is being caused to 
owners and if hon. Members would 
kindly draw our attention to such 
cases, we shall certainly do our very 
best to give relief to the parties con
cerned. With these words, I move.

Mr. Speaker: Motion moved
“That the BiU further to amend 

the Requisitioning and Acquisi
tion of Immovable Property Act. 
1952, be taken into consideration".
Shri Naashlr Bharacha (Bast 

Kandesh) I beg to move
“That the Bill be circulated for 

the purpose of eliciting opinion 
thereon by the 7th March, 1968**.

Apart from this, I wanted to say 
something else

Mr. Speaker: He may say what all 
he wants to say.

Shri Nanshir Bharacha: So far as 
the form of the Bill is concerned, 
there are only two clauses in it  The 
effect of clause 2 is to make the Act 
permanent, which really means that 
all the clauses of the Act are being 
made permanent Now as the tern 
of the BiU stands, it is not open to 
any hon Member to move any amend
ment to the various clauees, and 1 
was wondering whether Government 
would coftsidtfr the desirability of 
sanding the Bin to a Select Committee 
so that all the clauses might be 
scrutinised. It is quite possible that



1*3 lUqitMtUmtnQ 11 FEBRUARY 1958

bon. Members may agree to certain 
clauses on the basis that the Bill is 
temporary.

Mr. Speaker: Why did not the bon. 
Member give notice of an amendment 
for referring the Bill to a Select Com
mittee?

Shri Naashir Bharaeha: So far as
Opposition Members are concerned, it 
is extremely difficult to comply with 
the rule that the consent of all hon. 
Member* should be obtained to serve 
on the Select Committee. It is impos
sible to obtain the consent of any of 
the Congress Members because they 
are under party discipline.

Mr. Speaker: He could have come 
with such Members as agree to serve 
on the Committee.

Shri Naashir Bhanwha: I am sim
ply putting forward a proposal and 
awaiting the reaction of the Govern
ment.

Mr. Speaker: There are rules regu
lating this matter. When a motion is 
moved that the Bill be taken into 
consideration, any hon. Member can 
give notice by way of an amendment 
that the Bill be circulated. The hon. 
Member has done that What pre
vented him from tabling a motion for 
referring the Bill to a Select Com
mittee? If hon. Members who, 
according to him, ought to be there in 
a representative capacity refuse to be 
there, he might choose such Members 
as he likes and put them on the Select 
Committee. If the others object, they 
will bring it in by way of an amend- 
ment But 1 cannot understand this 

, procedure unless it be that there is 
[ not one other hon. Member among the 

•00 who has agreed to sit on the Com- 
nittee. I do not know; he can put 
limself there and say that it be 
“eferred to a Select Committee!

He does not give notice of an 
amendment for reference to a Select 
Committee. He move* another 
imendpwnt and goes on speaking on 
this. Why should I allow it?

and Acquisition of 164 
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Shri Naashir Bharaeha: My diffi

culty is ...

Mr. Speaker: I do not know if there 
is any difficulty. He should have one 
other Member, or he can say, a Select 
Committee consisting of a sole indivi
dual, himself. I shall consider that 
position. He must have given notice 
of an amendment to that effect This 
kind of vague suggestions on the floor 
only take away the time of the House. 
Therefore, let him confine himself to 
the amendment he has moved.

Shri Naashir Bharaeha: So far as 
my amendment is concerned, I sub
mit that the Bill be circulated for 
eliciting public opinion. The hon. 
Minister ki charge of the Bill has 
himself said that when the Bill was 
first enacted, it encountered heavy 
weather. I do not know how when 
a temporary Bill encounters such 
weather, a Bill which seeks to make 
all those same clauses permanent will 
not encounter similar weather. It is 
very necessary that not only the 
experience of Government in the 
working of the Act should be ascer
tained but the reactions of the pub
lic as well should be made available 
to us.

So far as the reasons given by Gov
ernment are concerned, I shall speak 
on them when we are on the substan
tive portion of the Bill. At the 
moment, I am simply confining my 
remarks to the fact that the Bill 
should be circulated. Or, shall I 
speak on the entire Bill’

Mr. Speaker: He may speak both 
on the original motion for considera
tion and on his amendment

Shri Naashir Bharaeha: The rea
sons given by Government for mak
ing this Act permanent, if 1 may say 
so, are not reasons but excuses, and 
the excuses are worse than the crime. 
In the Statement of Objects and Rea
sons, the hon. Minister says that 7 to 
8 square feet of office accommo
dation and nearly 42,000 units of
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residential accommodation ax* 
sary. He goes on to say that 18 yean 
experience has shown that these 
powers have now become absolutely 
necessary to be made permanent Z 
ask, what have Government done 
during their tenure of office for 11 
years, if at the end of 11 years we 
are told that the Government are 
still short of 7 to 8 lakh sq f t  of 
accommodation for office and 42,000 
units of accommodation for residen
tial purposes. I am afraid I cannot 
pay any compliment to the Ministry 
of Works, Housing and Supply for its 
performance.

The hon. Minister has also tried to 
point out and justify his demand for 
making this Act permanent on the 
baus that in 1939 or thereabouts, the 
total amount of budget came to about 
Rs. 395 crores—roughly Rs. 400 
crores—as against Rs. 2100 crores to
day. But he forgets that, really speak
ing these Rs. 2100 crores represent 
largely inflation and fall in the com
modity value of the rupee. There
fore, Rs 400 crores of 1939 today 

. really mean Rs. 1600 crores. Hence, 
the budget, m effect, has risen by 
hardly 25 per cent

Now, what is the justification for 
a Government whose activities must 
be presumed to have risen not more 
than 25 per cent to claim such vast 
powers? In the State of Bombay, we 
have got similar legislation, known as 
the Bombay Land Requisition Act, 
enacted in 1948. When first it was 
enacted, far from encountering heavy 
whether, it met with very great 
reception, because we felt that this 
was going to do away with corrup
tion, namely, the landlord being offer
ed pugree for obtaining premises 
Then the working of the accommoda
tion control department was such that 
everybody, irrespective of party affi
liation—whether Congressmen or Op
position—cried with one voice that the 
department should be closed—and I 
ftrink it is going to be closed by the 
and of this year. Now, we are asking

far similar powers here. How are 
they going to be utilised?

The only beneficiary under this Act 
is the Central Government; and tills 
Act is not for the benefit of the public 
at all. Today the position is that in 
the Territory of Delhi, or for the 
matter of that, wfyarever the Central 
Government chooses to extend their 
long arm, obtaining ol premises on 
rent is impossible. In Bombay, it is 
even illegal for a landlord to rent out 
any premises to any tenant. It is in 
the charge of the accommodation con
trol department. Notice of vacancy 
has to be given and the department 
furnishes the tenant I do not know 
in how many States there is similar 
legislation, but if there exists in cer
tain States legislation of this kind,, 
the legal consequence of it is that no 
man can go and rent any premises as 
a tenant from any landlord.

If we consider the clauses of the 
Bill, it vests terrible powers in the 
hands of Government. It can uproot 
a man from existence. If a man has 
got his business premises for years 
together, he can be thrown out after 
the expiry of a notice of 15 days sent 
to him asking him to show cause why 
he should not be thrown out; there
after, if the competent officer feels 
and is satisfied, he can be given a 
month for being thrown out of a place 
where he may have been residing for 
years and where he may have deve
loped his business.

I therefore submit that this House 
must consider this very carefully, 
when the state of law in the country 
is such that an uprooted man has 
nowhere to go, when he cannot legally 
rent any shelter from any landlord 
because the law prevents him from 
doing so. In such circumstance, what 
is to happen to him? My hon. friend 
will say that we have got a clause 
under which he can be provided alter
native accommodation, provided the 
alternative accommodation, in the opi
nion of tiie competent eAeer, to
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suitable. Be nay provide a hovel 
virtually, and the man may have no 
choice whatsoever.

Before, therefore, investing the Cen
tral Government with such vast 
power*, which ultimately will be 
exercised by a so-called competent 
officer—I do not know who is going 
to be the competent officer here; and 
the law lays down that the satisfaction 
of the competent officer, which is sub* 
jective satisfaction, cannot be ques
tioned—the Rouse must consider this 
matter very carefully.

The worst part of this Act is that 
nobody can go to the High Court and 
request the High Court to take into 
consideration whether the evidence 
produced before this officer is satis
factory or not On the most flimsy 
evidence on which you cannot even 
hang a fly, the competent officer, if he 
says that he is satisfied, will straight
way requisition the premises. These 
are the powers that we are now going 
to vest permanently in the Govern
ment. I strongly protest against these 
powers being vested in the Govern
ment because, in the State of Bombay, 
we have got the terrible experience 
of this Accommodation Control De
partment.

When Government claims to make 
this Act permanent, what is the mean
ing of that? It means that Govern
ment helplessly admit that during the 
Second Five Year—or for the mat
ter of that during any number of 
Five Year Plans—they will not be 
able to construct sufficient accommo
dation for their own purposes. What 
a confession of helplessness and in
competence on the part of the Gov
ernment, I ask!

It has been stated also that the 
Gevwnmmt requires 48,000 tenements 
—residential unlt»~for its employees. 
Why does this Government merely 
poune* tipen residential units cons
tructed by private people? The Cen
tral Government has been a pteaoher, 
loutfy. preaching <0 the industrialists 
tbafr it is their moral duty to provide

Immovable property 
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housing accommodation for their own 
employees. But, what it preaches, the 
Central Government does not propose 
to practice for itself. It does not want 
to construct the tenements for its own 
employees. It is only pouncing upon 
the tenements of other persons be
cause they have to provide their em
ployees. I say it is most unfair and 
unjust and all that requires to be 
stoutly opposed.

There is one more point which I 
should like to make clear. The hon. 
Minister, while stating figures, has 
said one thing; that Es. 32 crores 
would be required for the purpose of 
constructing these tenements if the 
Government were to undertake to 
stop all the deficit and shortage it is 
now experiencing. I ask, in the 
Second Plan of Rs. 5600 crores, what 
is this Rs. 32 crores?

Mr. Speaker: I think he said Rs. 43 
crores.

Shri Naashir Bharaeha: Even assum
ing it is Rs. 43 crores, it is less than 
1 per cent of outlay on Plan for pro
viding the most primary necessity, the 
fundamental need of humanity, name
ly, shelter. It means that we shall 
not provide even 1 per cent. Is cost 
the excuse of the Central Government 
for uprootiift from their settled resi
dences and places of business people 
who have worked for years and years 
together in certain places? Is money 
an excuse for uprooting human beings 
from their places?

I could have understood if the hon 
Minister had said, this is a plot of 
land which we require for the cons
truction of a power-house. I say, it 
must be taken because the need of 
the community is to be looked to first, 
not merely the cost of construction 
I could understand that if a plot is 
so situated that it alone can satisfy 
the requirements of a project which 
might otherwise be held up; then, in 
that ease, I would be the first to say 
that the requisitioning powers must 
bo there for that purpose. I would 
have supported the Bill if the public 
purpose mentioned was of that charac
ter. But what does the Government
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do? It wants to pass on its liability 
to provide quarters for its employees 
on . the heads of other f>eople. That 
is what ! protest against. I think 
the least that Government has to do 
is to accept my amendment or to 
send the whole matter to the Select 
Committee where the whole matter 
may be considered clause by clause 
by the Select Committee. The Select 
Committee might even say that cer-
tain clauses may be dropped in view 
of the fact that this Bill is going to 
be a permanent statute. 

I also protest against the method 
and manner in which this Bill is 
being sought to be rushed through 
and placed on the statute-book. 

Mr. Speaker: Let me formany place 
this amendment before the House. 

Amendment moved: 

That the Bill be circulated for 
the purpose of eliciting opm1on 
thereon by the 7th March, ·1958. 

Now, both the motion and the 
amendment are before the House. 

The time allotted by the Busin~;s 
Advisory Committee is 3 hours if it 
goes to the Select Committee and 4 
hours if it does not go to the Select 
Committee. It does not appear that 
there is any motion for Select Com-
mittee. Therefore, 4 hours shall be 
teh time allotted. Hon. Members will 
kindly restrict their speeches to 15 to 
20 minutes each. · 

J;>andit Thakur Das Bhargava. 

qf~ ~ mi fll1icf : ( ~) 
~ ~fif;<: ~. ~ ~ ;;ff ~ 
~mm~ .... 

Mr. Speaker: May I know how 
much time can be given for the 
general discussion and how much for 
the amendments? 

Shri NaUshtr Bharucha: Three 
hours may be allotted for general dis-
cussion. 

Mr. Speaker: The amendments 
may be relating to the time, 9 years, 
10 years or 11 years. So, we can 
have half an hour for the actual 
amendments. Hon. Members who 
speak may also speak in support of 
their amendments. 

tif~ ~l1'r\ ~m +rA<f : ~ .. 
~f<R: ~. ~ w ~ CfiT f.r~ 
w ~ ~ 11mffircf; ~ ~ ~ 
~ I ii!W (JCfi' ~ 'fiT l:JR ~ ~ ~ 
~ ~ t¥\9 ~ mm ~. ~'h: ~ arR 
~ H~~ ~mm, m<: 'J;fOf ~. H~~ 
~mm~I~ . . . . 
The Minister of Works, Housing 

a.nd Supply (Shri K. C. Reddy): May 
I request the hon. Member . to speak 
in English, if he has no objection? 

Pandit Thakur Das Bhargava: I "':-~ 
have no objection to speak in any 
language; if the hon. Minister wants 
me to speak in English I shall speak 
in English. 

This is not the first occasion that 
we have got a Bill of this character. 
I remember, in 1947, for the first 
time, we got a Bill of this nature; 
and then, ag,ain, in 1952. Thus, this 
is the third time that a Bill of this 
nature has come before us after in-
dependence. 

12-47 hrs. 

[SHRIMATI RENU CHAKRAVARTTY in the 
Chair.] 

I am rather astonished at the 
nature of this Bill. If the Govern-
ment of India wanted to have a new 
Bill it ought to have come frankly 
before this House · and enabled this 
House to legislate afresh. But, to 
bring a Bill of this nature with one 
clause is, to say the least, to usurp 
the rights of the Legislature to have 
proper le~islation on the su.bjct 
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Bo far as this Bill is concerned, no 
amendment can possibly be given ex
cept of the nature Just indicated by 
the hon. Speaker; that is, that it 
should be there for a temporary period, 
m j, for 8 years, or 6 years or 10 
years. But, none of the provisions of 
the Bill can be touched as the law 
stands at present Therefore, my hum- 
ble submission is that this Bill robs 
the Parliament of its right to legislate 
with due regard to the circumstances 
which are obtaining at present. The 
circumstances of the country have 
changed since the last 6 years and 
there is no occasion for Government 
to adopt this subterfuge of doing away 
with the rights of Parliament

We appreciate the difficulty of Gov
ernment the difficulty to have build
ings etc. The Government says that 
they require accommodation to a very 
large extent and that it is not possible 
for them to have it at present If 
ttiR is the purpose of Government, it 
should be stated. The Government 
should * have come out with an open 
mind and enabled the Parliament to do 
something for them.

Now, we are helpless. I do not know 
what to do with this Bill; either ac
cept this clause or not accept it at 
all. If I do not accept this, I am in 
a difficulty. This Act shall expire in 
1958 and something should be done to 
see that things go on. If I do not 
accept it, Government will be in great 
difficulties; if I accept it, then, I am 
perfectly sure that I will not be doing 
justice to the general public.

I was present in this House when 
this was enacted for the first time as 
well as for the second time. If the 
Members of this House care to go 
through the proceedings when the 
1983 Bill Was enacted, they will see 
that many objections were raised by 
me and ether Members on that occa
sion. The objections raised in 194? 
were mo** £m*Uc in character than 
in 3 * 1  But, in 1982 also, we raised

Immovable Property 
(Amendment) Bill 

many objections which should have 
been met by Government.

In this Bill no attempt has been 
made to meet any of the objections. 
On the contrary, this Bill, which we 
even then did not approve because of 
many amendments that were made at 
that time, has come to us in a different 
form.

So far as the law of acquisition and 
requisition is concerned, the law be
fore this Government came into power 
was contained in sections 35 and 96 
of Act I of 1894.

The principles which were contained 
in that Act were of such a character 
that they commanded public confi
dence. That worked very well. But 
this Bill is of a different kind. There 
must be requisition and then acquisi
tion—acquisition of requisitioned pro
perty. Requisition is acquisition for 
the time being, for a temporary pur
pose. Acquisition is not so. This is 
the difference between acquisition and 
requisition. The principles which ap
ply to acquisition do not strictly apply 
to requisition as such. They stand on 
a different footing altogether.

Government gave us to understand 
in 1952 that it had some difficulties. 
It was also prepared to see that requi
sitioned properties were released as 
soon as possible. But even then peo
ple complained that for long periods 
Government was in possession of these 
properties. It had not released them. 
Then it was said that attempts would 
be made to release them. I do not 
think it was done on any appre
ciable scale.

Government has a right to acquire 
any property tor a public purpose be
cause a public purpose is certainly 
greater than the needs of a private 
man and private needs may be abso
lutely disregarded. But it could not 
be done if the public purpose become* 
a sort of a private purpose. Here the 
Government wants to house its own 
employees in houses meant for the
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public in general. It is not a public 
purpose. If the Government cannot 
find accommodation for its employees, 
let it build accommodation. How can 
the poor people build? But, if it is a 
different purpose, say, factories, elec
tricity establishment or other purpose, 
every person has got a sort of a feel
ing that the Government should bo 
able to acquire property for this pur
pose.

Apart from the purpose, the ques
tion anses: at what cost? X know the 
policy of the Government. Whatever 
other people might say, I have seen 
that the Government’s practice is to 
pay fair compensation to those whose 
properties axe acquired. When the 
Reserve Bank and the Imperial Bank 
were nationalised, Government paid 
fair compensation. Wc took good care 
of it even when we changed our Con
stitution in this regard. If lands etc. 
were acquired for a social purpose 
such as zamindari abolition, full com
pensation was not given because that 
was our declared policy adopted in the 
Constitution. In the case of the pro
perty of individuals which are acquir
ed by the Government for other pur
poses—not for such a large social pur
pose as zamindari abolition—Govern- 
ment is bound to pay good compensa
tion. Even when the law was chang
ed the Government spokesman said 
that full compensation would be given. 
But what have we got here?

It was said in 1952 by the Govern
ment that land value had risen from 
25 to 125 per cent whereas the prices 
of urban property had risen from 300 
to 500 per cent in general; in Delhi 
it might be even 1000 per cent. What 
was the proposal made at that time? 
We thought that it was for six years. 
It would not be difficult, we felt, for 
the Government to go on we
thought that it might not acquire the 
properties. Even if they required 
{hem, it might not be, we felt, of such
• large scale aa contemplated now. 
In spite of my amendments and pro-

(Amendment) Bin

testa, the House then agreed that the 
price would be either the market 
value or twice the amount of price 
which it would have fetched at the 
time when it was requisitioned, which
ever was less. I then submitted that 
it was not a fair proposition. There 
is no reason why the Government 
should give less price than the pre
sent market value. In Act Z of 1894, 
it would be 15 per cent more than 
the market value. According to this 
law only twice that amount or the 
market value whichever is less is to 
be given.

Suppose a person has a big family 
and he had a big house and it is 
requisitioned, some ten years ago. If 
that is acquired, only twice the old 
price will be given. If he wants to 
acquire a house in the open market, 
how much will he have to spend? He 
will get a house not more than one- 
fifth of the size of the house which 
was taken over by the GovemmSbt 
at that time. This is not a fair pro
position. You should give him the 
same amount of money whidf will 
bring him house or land of the same 
kind. That is the nght principle and 
that principle was departed from and 
twice the old value was taken to be 
a fair proposition

I remember that some spokesman 
mentioned in this House at that time 
that they arrived at a compromise in 
the Select Committee. I repudiated it 
and said that there was no compro
mise. We wanted that full compensa
tion should be given to everybody 
whose property was taken over by the 
Government. Government could not 
benefit by it. I submit that no private 
person should be asked to do more 
sacrifice than the other members 
of the community have to 
make. Ibis Bill is only perpetuation 
of the rules made 6 years ago. prices 
have risen ten times or even more. 
To give only twice the old price Is 
sheer injustice because the man will 
qot be able to get a similar house far 
tî e fliwt twwwtf- X ciffl understand
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if you give him the same kind of 
house or land. That is not possible 
since you are short of accommodation.

This is an unjust rule and should 
not be perpetuated. The provisions 
relating to the fixation of rent, re
covery of rent etc., are so unjust that 
no Member of the House can accept 
these propositions. According to sec
tion 25 of the 1952 Act, Government 
can fix the rent and damages and 
recover also. The same person is the 
policeman, Judge and the execu
tioner...........................

Shri Naushir Bharucha: And also
the appellate authority.

Pandit Thakur Das Bhargava: Here 
in this country, we have adopted the 
rule of the law. The same rule should 
be applicable whether it is a private 
property or Government property. 
We do not want to depart from that 
rule. For a temporary penod we saw 
the difficulties of Government and we 
were agreeable to have a different 
rule. But we have had enough ex
perience of it
13 hrs.

May I in this connection remind the 
House of the assurances given by Shri 
Gadgil in 1949 to the refugees? I was 
a party to those assurances; I got those 
assurances from Shri Gadgil and I 
have been telling this House that 
those promises have become not Gad- 
gil’s promises but gal gal promises. 
Government itself broke those pro
mises in our face. The houses were 
demolished. But ultimately Govern
ment had to come down on account 
of one rule which was a brain-wave 
of our Prime Minister. He made it a 
rule that no man would be turned out 
of his house until he was given alter
native accommodation. But for that 
rule people would have been put to 
inconceivable trouble. On account of 
that rule Government could not do 
such things as would have excited 
disaffectieh against them, though to a 
certain extent things were done in 
such a way that people were very 
much inconvenienced.

(Amendment) Bill 
Nobody was given any compensa

tion though there was a provision that 
compensation would be paid. Ulti
mately the matter went to the Assu
rances Committee and Government 
agreed to pay a paltry compensation. 
The so-called competent authority, 
behind the back of those promises, 
revised all the rents one fine morning. 
The person who had to pay Rs. 15 was 
asked to pay Rs. 30. The rents were 
suddenly revised and notices were 
given to the occupants either to vacate 
the premises or to pay the revised 
rents or damages. Ultimately I ap
pealed to Shn Mehr Chand Khanna 
that this was very unjust to the refu
gees. I told him that at their back 
rents had been doubled and asked 
him how they could pay them. I 
should in this connection pay him a 
tribute that he gave us an assurance 
that those orders would be revoked. 
The orders were accordingly revoked 
and there was some satisfaction. Any
how, I for one would never agree to 
the proposition that the same autho
rity should be the authority fixing the 
rent, the authority recovering Jt and 
the authority turning people out by 
force.

Government, perhaps, does not 
know what is happening in private 
houses, if a tenant gets into a private 
house how difficult it is to turn him 
out Government on its part have got 
the authority to turn out any person, 
to levy damages, etc. But the private 
landlords has not got any of these 
privileges. I do not want Govern
ment to have those powers which we 
gave theip in times of emergency. 
There is no emergency of that kind 
now. The emergency is that you have 
not built enough houses. This kind 
of emergency is bound to continue for 
all time, if you do not build houses 
for yourself. But what is emergency 
for Government is emergency for the 
people as well

If prices have gone up, if Govern
ment expenditure has increased, what 
have people done? Are the public 
also not affected by thfs? Can the
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public get the same amount of pro
perty for the same amount of money? 
Government can complain; but the 
public cannot complain. Therefore X 
tee no reason why -you should keep 
the rate of compensation at the rate 
at which it stood in 1952. That was 
for a temporary period and we accep
ted it  Now we are not going to ac
cept it  Z am not at all satisfied that 
compensation will be paid at this rate. 
The compensation should be paid as 
under the other Acts. What have 
these poor people whose property wqs 
requisitioned a long time ago done? 
When for the ordinary people you 
give compensation under Act I of 1894 
why should these people not be given 
the same amount of compensation?

In this Bill you will find that the 
valuable principles adopted in every
day life are departed from. How is 
the requisitioning made? A notice is 
sent that within fifteen days the party 
should show cause why the property 
should not be requisitioned. If he 
does not show satisfactory cause then 
the property is requisitioned. Suppos
ing the land is requisitioned, but pos
session is not taken, what is to hap
pen? I know that in Delhi lands were 
requisitioned, fifteen years have pas
sed, yet they have not been acquired 
by Government. I know that in the 
Punjab lands are requisitioned and 
for years Government sleeps over it 
and the poor people whose lands are 
requisitioned are neither given com
pensation, nor the land acquired and 
the people have to bear the conse
quences. This must be happening in 
other States also. This is a very sad 
state of tilings, under which Govern
ment does not care for the people.

Another lacuna which I notice here 
Is this. According to one section 
before land is requisitioned the party 
shall be asked to show cause. The 
next section says Government may 
1s«ue notice for releasing that requisl- 
tlened land. There is no time lag that 
after such time Government will be 
foceed to Aleaw Hit land. Supposing

(Amendment) SIR

f  land is requisitioned and Govern
ment later finds that the purpose lor 
which it was requisitioned does not 
materialise. You have not fixed the 
period for which it will be under 
Government control with the result 
that people are helpless.

The purpose of requisitioning is this. 
You get a person's land or house far 
a temporary period. . According to 
ordinary laws .you should not make 
any additions or alternations to that 
property. You should not utilise that 
land for any purpose except for which 
it was requisitioned. This is given in 
the notice of requisition; that is given 
in all the tenancy laws of this coun
try, that a person who has got tem
porary right has no right to build 
upon it  That is not in consonance 
with the purpose for which the land 
was requisitioned.
IS *07 hrs.

[Mr. Deputt-Speaker in the Chair]

What do we find. We find in section 
7 that if Government builds upon 
those places and spends some money, 
after some time it can acquire them. 
First of all you take my land, you 
take my house, build something upon 
it without my consent and make that 
an excuse for acquiring it. The rule 
says that if Government finds that it 
will be beneficial to Government to 
spend some money on it, Government 
can determine unilaterally whether 
the land is to be acquired or not. Gov
ernment proceeds to acquire it and 
says: all right, you can get twice the 
price and no more. I think this is 
not just.

Then again, when we took objection 
in 1952 to some of the provisions 
some improvements were made in the 
Bill. But still it did not go 
far enough. At that time. I submitted 
that when the land is acquired jtfter 
being requisitioned, the ipsi dixit at 
an officer sitting in the Secretariat 
should not be enough. Toe nm dy
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acquiring land not for a public pur
pose but for the purpose of reserving 
to Itself the enhanced value, an appeal 
Should be provided. Supposing the 
highest officer in the land decides that 
the land acquired is for a public pur
pose, I would readily agree, not only 
agree, but feel satisfied. But this was 
not done. I submitted that an appeal 
should be provided against the order 
of a subordinate officer.

Shri Anil K. Chanda: Order of re
quisition or acquisition?

Pandit Thakur Das Bhargava: So
for as requisition is concerned you 
have provided an appeal to the Cent
ral Government. But when it is ulti
mately acquired after ten years after 
it had been requisitioned, then you 
have not provided for any appeal. I 
submitted even at that stage that you 
were taking my property permanent
ly and when you did that, you were 
to provide an appeal so that I could 
go to the Government who is the 
highest authority in the land and say 
to it, “For God’s sake, do not take my 
house, I will not get another,” and 
then the Government may choose not 
to acquire.

Even in ordinary acquisitions today, 
when the Government acquires houses 
snd lands, a person is unable to go 
and tell the Government ‘Tor God's 
sake, do not acquire this property. It 
is useful to me and not so useful to 
the Government". Therefore my hum
ble submission is, if they had brought 
in a fresh Bill, I would have insisted 
that they should provide an appeal 
against the order of a subordinate to 
the Government itself. It is not that 
those who are raising these objections 
have got no faith in the Government 
Wot that But, at the same time, pub
lic interests require that if you take 
away a person’s house that person 
■hound be enabled to go to the highest 
authority end make an appeal. If the 
Government do not do that, I do not 
think they will be doing Justice.

(Amendment) Bill
So far as the Act relating to the 

requisitioning and acquisition of pro
perty is concerned, I could understand 
it, but so far as section 25, which was 
subsequently added, is concerned, X 
feel sure that this was not a proper 
part of this Act. I should think that 
all these laws which are obtaining in 
this land require review. We do not 
want any further to see that the Gov
ernment reserves to itself the sole 
right of fixing damages and rents and 
then by its own order recover them 
and do all sorts of things.

This law is foreign to the principles 
which we have adopted in our Con
stitution. It is foreign to the princi
ples which we have adopted in our 
country for other laws and the very 
basis of this law is quite different and 
discriminatory. Therefore, I would 
like to submit that all these laws 
which come here should be reviewed. 
The manner in which the hon. Minis
ter has brought this Bill has really 
not enabled us to do the right thing 
by the people. I would, therefore, 
request him either not to proceed with 
the Bill or to proceed with it and take 
these powers for a year or so, so that 
ultimately, after going through all the 
laws which have relevance here and 
after going through all the circums
tances, when the House may be able 
to submit suggestions for consideration 
of the Government, the Government 
may bring a separate and full Bill in 
which all the principles may be re
viewed and the House may be able to 
legislate afresh. This kind, of subter
fuge in which the Government bring 
forward a Bill of one clause and say 
that it shall remain permanent is tan
tamount to a negation of the powers 
of the House. There are many provi
sions to which I took exception then, 
and to which I take exception today 
also.

There is one point with regard to 
the requisitioning and acquisition. 
There is a world of difference in res
pect of this matter. Any ordinary 
persons, when they own property and 
leave it, then, to a certain extent by 
the laws of this country relating to 
rents, etc., they are unable to realise
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it to a certain extent in a given set of 
circumstances. But requisitioning is 
there, and the Government fix it for 
all time, whatever the change in the 
rests of the houses owned by other 
people.

But so far as requisitioning is con
cerned, there can be no increase in 
the amount of rent or the requisition* 
ed money. This Bill does not speak of 
any increase either, whereas in ordi
nary life we know owners of the 
houses increase their rent. Not only 
that. If there are certain laws which 
are applicable to ordinary property, 
the principles that Government 
formulate are not applicable to requi
sitioned property. If there are circums- 
tanccs in which the leasing of houses 
for a certain period is to be ended, 
those principles also do not apply to 
requisitioning. Therefore, in this mat
ter of requisition, if the House will 
excuse me for the moment for saying 
it, I say that it is just like the differ
ence between jatka and Jialal. If you 
requisition a house in one case, for 
fifteen year.s, that man does not get a 
whit more than the requisitioned 
amount. Suppose there are two neigh
bours. One owns a house and the other 
owns another property. One is re
quisitioned and the other is not requi
sitioned. The man in whose case there 
is 110 requisition gets an advantage 
over the man whose house is requisi
tioned by way of the fact that the 
rents are increasing. The unfortunate 
man stands by, looks at the thing, and 
only curses himself that he owned this 
house and not that house. So, the 
proposed law is discriminatory. This 
is very wrong.

The price of land has increased 
many times, but so far as this matter 
is concerned, the person cannot get 
more than twice the amount. It is 
not fair. I would only ask the Gov
ernment to consider the question from 
this standpoint and see that the right 
thing is done by the people. I would 
request them to bring another Bill in 
which these principles may be discus-

Immovable Property 
(Amendment) Bill

Shri Tyagi (Dehra Dun): In all
humility, I beg to repeat the appeal 
which my hon. friend, one of the 
senior-most Members of this House» 
has just now made to the Government 
I agree with him that a Bill of this 
nature, bringing only one clause and 
giving life to the whole of the previ
ous Bill with all the clauses therein, 
is rather unfair to this House. 2 think 
that at least to show respect to this 
House, the Government might agree 
to the suggestion made to it. I hope 
the Government will appreciate the 
position. The House might gracefully 
agree to an extension of the life of 
this Bill by one year, as my friend 
has said. So, there will be enough 
time for the Government and other 
Members of this House to make up 
their minds.

If there are sections in the BiU 
which do deserve a reconsideration or 
review, they must be reviewed. Such 
Bills are surprise Bills which should 
not be brought to the House in the 
manner in which it is done. Without 
trying to cause any disturbance to the 
programme of the Government, I 
would appeal to my friends to consi
der this question. Either they should 
postpone consideration of the Bill to
day or accept the amendment sugges
ted. They could consult their collea
gues and others, if my hon. friend the 
Minister feels like consulting others, 
because the whole Government is com
mitted to the programme that this 
Bill should be discussed this after
noon. Or, if he could take liberties— 
Xl. hope he can, and such liberties 
'could always be taken by a Minister— 
he could exercise his own judgment 
and either accept the amendment of 
extending the life of the Bill by one 
year or let him take time to reconsider 
what to do about it.

I do not want to talk on the merits 
of the Bill just now. Enough has 
been said. In one clause, all the rest 
has been hidden, and those things 
have not come to this Bouse for con
sideration. As my hon. friend has
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stated, it would be irrelevant to talk 
on those clauses unless they were 
made part of the Bill. They are the 
real clauses which deserve the consi
deration of this House.

But I would like to make one re
mark. The difficulties of the Govern
ment are partly due to the fact that 
they have not been quite successful 
in removing many of the redundant 
offices from Delhi. Another little 
omission on the part of the Govern
ment has been that they have not fully 
utilised the surplus accommodation 
lying vacant for years together in 
many other towns.

Recently, Nagpur has been vacated.
It was a full-fledged capital of the 
State. There are big mansions, Secre
tariat buildings, offices and residential 
quarters too. The people of Nagpur 
are crying hoarse that some offices 
may be located there, because their 
economy has been disturbed badly. 
But then Nagpur is not going to be 
occupied. Their are many houses 
lying, in Mussoorie and in other sta
tions too

An Hon. Member: Hyderabad.

Shri Tyagi: They would not be oc
cupied for one reason or the other. I 
was also one of the members of the 
Committee which was appointed by 
the Cabinet to try to shift offices out
side Delhi. Quite a number of offices 
were decided to be shifted. Decisions 
were practically taken. I do not know 
what happened, but as people say, and 
1 also think perhaps—sometimes my 
friends talked to me and others also, 
about this—the main reason is that the 
employees in the offices and the offi
cers are not willing to go out.

: That is one thing where I really 
shudder to think what will happen to 
our State if things go at that rate 
and if we are so much after popularity 

: that every little man must be con
sulted before Government takes a 
decision as far as Government’s own 
offices ere concerned.

I must give credit to the Defence 
Ministry not because I was associated 
with it, but because of the fact that 
within one month or so of the orders, 
the whole of the establishment of the 
Northern Command comprising hun
dreds of officers and thousands of men 
and their families shifted, not because 
they were happy to shift, but because 
the order was given to them. Our 
armed forces are always happy to 
carry out orders. It is their biggest 
pleasure. They carried out the order 
punctually and they shifted to Simla. 
Likewise I would appeal to my friend 
to insist upon his colleagues to see 
that those offices which are not re
quired to stay m Delhi are shifted 
from there. Also, if the accommoda
tion lying vacant in the various 
former headquarters of States is 
occupied, that will relieve the burden 
congestion he is carrying on his 
shoulders on account of this crowded 
city of Delhi.

Another point is this. There was 
one housing factory about which we 
used to talk long ago, but for some 
time, since my friend Mr. Kamath 
has gone out. we have forgotten that 
factory on which I think Rs. 1} 
crores were wasted. The bigger 
peop'e were always in support of the 
housing factory, saying “it has been 
successful; it will give houses of 
which wi are badly in need”. For 
four years that housing factory has 
been shifting from one portfolio to 
another. I do not know whether it 
is m the portfolio of Health or under 
m* friend's portfolio...

Shri K. C. Reddy: It is working at 
a profit now

Shri Tyagi: From the beginning we 
were told it was a healthy project 
and would give profits. But it has not 
given houses. The housing factory 
was established for the purpose of 
relieving you of your requirements of 
houses, but it has not given houses. It 
has given profits to my friend no 
doubt. So, I suggest that some means 
must be thought* out whereby this 
congestion may be relieved and the
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[Shri Tyagi] 
spare accommodation wherever avail-
able may be utilised. -i think this 
can be done only when my friend 
becomes more effective. 

Shri B. S. Murthy (Kakinada-
Reserved--Sch. Castes) : Does it mean 
that he is not effective now? 

Shri Tyagi: It is not an aspersion 
on the person a!. my friend. I do not 
discuss his personality. But I suggest 
that all his colleagues, including the 
Prime Minister, should not be only 
visionaries talking of principles and 
advising people; they must also be 
effective. The defect with the Gov-
ernment has been that they lack in 
effectiveness. They do think rightly, 
but they do not implement it. My 
suggestion is that they should become 
more effective. If they make up 
their mind to resolve this problem, it 
can be- resolved. 

Mr. Deputy-Speaker: If he has 
failed when he was inside, he is not 
likely to succeed when he is outside. 

Shri Tyagi: I c1aim succeeded 
when I was inside as far as my little 
zone was concerned. 

Shri Nath Pai (Rajapur): Is that 
why he is outside now? 

Shri Tyagi: It is not because of that, 
but because better people have come 
in now. 

Mr. Deputy-Speaker: I did not 
mean that he has not succeeded in his 
own portfolio when he was 
But even then he must have 

inside. 
been 

advising his colleagues to be more 
effective and he did not succeed so 
far as his advice was concerned. Now 
he is giving that advice from outside. 

Shri Tyagi: The difficulty was when 
I was there, I was not a mem9er of 
the Cabinet and I was deprived of 
making suggestions here also. What I 
could suggest was only on the pages 
of those files which I could touch. 
There I made suggestions and it 
went on quite smoothly. For the last 

Immovable Property 
(Amendment) Bill 

five years or more, we have been 
considering the question of shifting 
offices from Dellii. I want my friend 
to let us know as to what is happen- -~ 
ing to those proposals that will re-
lieve him to a great extent. 

With regard to this Bill I would 
again repeat that it will be a good 
gesture to the House and I hope the 
Government will rise in everybody's 
estimate if they sportively accept the 
suggestion that the House will be pre-
pared to accommodate them to the 
extent of giving them freedom for 
another year and let them go on so 
that their work will not be disturbed. 
But in all fairness to the country and 
the citizens at large, let the House 
get an opportunity of looking into all 
the details of the Bill. That would 
be very fair and I appeal to him to 
consider this. I am sorry that for 
the first time the House and the 
Members individually also heard of 
this Bill coming in such a surprise 
manner. 

~) Sl'o f~o ~RITT (~) 

iJRW r~1 ~~. ~ ~~ 
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fa  tflF «!5t *1*43?
$raw. ft^ r *fa, frcrfarc
fM N R T O F fe ^ ^ ft ^ i v ft  *rc*...V .... - S l> S ■ -g» ---w w i Vi *PR*f£ TTT̂ T *F nw ^TWT

wt vrjfT | «fta vryr 
flra F ff fa S  3*ft ? ftt  «rr « « r  1

% fofr 11

fcr j  fa  <nf*(w fc *r 
^ r  u r a ^ s r  ^rwrS- * t #  $  ®r̂  * t  * r * * r  

« r m #  M  * t #  i ? r d  s * w
3  a* & »nrr faftzq «flr *w §  **rnfr 
tm . * m  * r «pfj*t *r ym | ?fr «n? # £
fiRJpff <TT $  JOT | I gsTVt

^  % jff*T $T%5T t it

*ft* 3*T TOf aft ^ T f *fc f  *
JfP F  %  «rrf*r^ f  « f k  cFrvt w  

*  t o  *pt 11

*T$ VT̂ T 3 «MF<q <R tT̂ RT ?T̂ r
f w  i n f ?*; sr^rf $ 1

1*1 W  $ fa  Of? faflt ^Tt-
ffo r , m  if t*  fa fft  «TCT¥ fa #  
fa t ft  f o s n i  T *fto  ^  #  o t t £  

flt  * ?  q*tor qr q j^  v r  w  fa w t- 

jfanr % <sn*r ^  t t t  ^rr t  
«ftr <PH% €jt? iV^Tiff *rr

mf&m  trrf̂ xTT i^m rc 
«*>R{t $  i g r o t  < rj*  s w t f  *  * M t  

t  w t fa  * 5 r s w .  *Ftt *R ta r 
t̂ err $ %fk m tit w*r% f f  *n*ft 

0w rew r V T  ^  fa flF ff v t  <*HWi 

<*t T O T  fclT  % t f k  f c l#  *

^  «rmr $ ft* «fh*t % #'«- 
^nisr tgfo&t ^  jit i

^fiw  w r  *^f Wunv ^  wr^rr 
1% v fk fW a h s h r ^ im  ?rt 
<5 ^w*tx ^  wwrft i Jft «rw fir 

% *rN hr f  ft? «nr « t f  
^  ^rant i#>r x t e  *<# ^

w  w  5P8# w to r  ?!r vtftM v &  
«r«sir frm  ^ R w r  #  v r ft
--  ̂- *v__» «* ^  ^ "N  ̂ - - -'IhM w  V m*f t̂ VTRX S?7T
fipsrr i ’Tf •Fff'r <rc <nlt *nr

VOTT, ^  ?ft fjlt fv^rnfi 'TT 
^  *tr m m  | iffc wg?r ftr^r « t  «mc 
t o t  1 1  m x  f t r s R  m -
5[ff w?t ffflnw
T O f 3TT# m f5 fr  #  n  XI 
*n rr*5  ?r^ < r^ v  ^

5i?Rr i irnr ft«i# ?c
*? qr*ft# frfipr *Ft *Tf

I  «R5 Ir fa  t  ?T$f
t  tfir v tf ^Pnrr t »

5RR- wta*, w4wd *$&t

i  f m  f%  * t  ^r*fNt t it  *w & r
&  f o m  i t  £  %(tK ^  f a

^ *r  wrpfT j r t  ^  f  i € t *  
% T̂T̂ , %mvt VflFff ^
*̂ 4>W 5RT̂  % f«R ^  tTCVR %
«rfk sfhrnff ^ f ^ ,  ^far
jf ^TT f  fa M  
q k  f a S H f  ^  T'iTTf ̂  ^ T  V U  

cwm fsRr 
rtift, faw tit T O  fa^*ft; fro*T 
«t5T5f g z x  a ?nrr*r ^  ^
4T^TT 5 « *  »T1 T W  ^cTT g fa 5ft 
# » 5 IT i ^  331? * * . «RT fW^IT I  I
*rm  | fa  Tarr«r <vt qifenr j<rr i 
^ 5 t ^ ^ J T ^ g w r ^  i t ^ T i  f a r  ^  
t o  m  11 ^fa*r 3ft shsrnp£T t  
?T5 V R  «?T f R  ^ F f T  |  i f k
O T«Pt W*IT «*ft5T ^  ^  eft
« i T 5  f t  an?TT ^  i ^  ^  ^
w p*  ^  ^  ^ *FC fJW  I  I
g fcr  g ft^ fe  s ftw r  t  f5̂  ^  

f “Nrr « 4 t * r  ft?jt | .  3Rj 
^ t  *T S T  I
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Shri Aall K. Chanda: May I inter
vene for a moment? I am afraid, 
what the hon. Member is referring to 
has absolutely no connection with this 
Bill, because no small kisans are 
affected. I have given the figures. 
Since 1952 no lands have been requi
sitioned by the Defence Ministry.

i

So far as the other part is con
cerned, requisitioning of buildings, 
whether it is a small kisan or a big 
kisan, nobody is affected. In urban 
areas residences have been acquiredv 
by Government for office or residen
tial purposes or lands had been re
quisitioned by the State for different 
purposes. But I can categorically 
say that since 1952 no single piece of 
land has been acquired by the 
Defence Ministry. And so far as 
lands which have been requisitioned 
by the Defence Ministry are concern
ed, out of 9900 and odd, only 187 are 
today under requisition.

Shri Biren Roy (Calcutta-South 
West): Question.

Shri Anil K. Chanda: What ques
tion?

So fao ^  fjjp
tftpfr % %  p tr t  fafasefr fhRfn 

'ter iH't'l JTTf̂ T f+rHl
srrsffh* $ 1 fcpr «rnr

fKft £ t tr? fsRw fewft % 
<rrcr ^  t t  f ............

Shri Anil K. Chanda: Again, if land 
is acquired under the Land Acquisi
tion Act, it has nothing to do with 
this Act.

Mr. Depvlty-Speaker: That is a
different law. Those lands are being 
acquired under the Acquisition Act.

So fa©
t  I <T%iT

(Amendment) 0iQ
- v  «v , »  A  -J*. - a  ..A  —

3TT V Fm  VtRT& fe n  W n  W T .f  mTC
art faaj#

9T9T %  m  «r*T  5 ft? !T f V T T  j i t f  | r  
fr&r fru & te :. . . .

*rgta*t :
* t  f a  1,000 qf Tpp

i t  t  tftr
sw site »rf f c 1 ^  tf 1

«ft »o  fffo vhr?rr: *$& Ir *Ffts- 
far | 1 tr*

3T*I$ TT ^ 3JTTST TTWT-
WK »Tf $ ^  vs UHTiife ^

1 1 s ta f ft  % 1 m  spt&r
*  3fT t  ^  5ptf5T9r
vt r̂r 1 1 *rrsr ^  ^  snfrr tV
*Ftf VsqSfeR fatfr $ I H «8TC<«T*

spt f$ FTH  f  \ \? *TT?T
rrWPIT ?Tff f w  W  | I -3?TVt 

frPprf̂ SER TTrif W  '̂TfT *raT t  I
iT.Tqf̂ gT̂  |̂lr *rf f. I ^TPT

t?t ^ 1 ?nfqfw m t  frr*ft
wscrr qr fnr^r ^ *r ?  fen
§  I S PIT T T T t  ?ft *Pr?rT
^w^rr t  ?ft m i ^  ^
qfn ft  3n?ft | 5PT?KT r̂̂ rFrr
$ i feror # % qra =sitt *rraft'
f d y s f s m  f^ R T  t  I 3|7t *f

s? qTTf sn?«r
?rr̂ ar *r ^  frr̂ r ^  f  \ *ftvrr«w 

m«r j r  ^ ht qc
^ j ? T  y w w r  f^nrr arr tt?t |  1

VFft m  ^  JTTrTfT ?ft TWRT 
ftWT »RT ^ I

Shri Anfl K. Chanda: I have to 
interevene again. The hon. Member 
is referring to things which are not 
covered by this Bill.

Shri P. S. Danlta: By what law is 
the aerodrome acquired?
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8hri Anil S . Ghuda; It is acquired 
under the Acquisition Act.

Mr. Deputy-Speaker: What law
governs that, that is a different thing 
altogether.

Shri Biren Roy: Many lands which 
were requisitioned under the Defence 
of India Act are still in their posses
sion. Under what law are they be
ing administered?

Mr. Deputy-Speaker: That can be 
found out. They have not been ac
quired under this law.

Shri Biren Roy: They are main
tained under this law.

Mr. Deputy - Speaker: He will
answer that when he replies. That
is not relevant here, if they are not 
taken over under this law.

Sbrl F. S. Daulta: So far as I am
concerned, I know cases in Punjab.

Mr. Deputy-Speaker: The hon.
Member can give one or two ins
tances

*0  far 3PTT*
Pit'R: W * , *  ^  WTT*
| f*F arrsii'Ŵ  ^  srtfte
•tfTTcJT ftprsft >ft 2R?T
f w < r  fg qT& t e  c r e t  |  
tft  ^  qzs- q r  ft, * n r t
«fV orator site ft  t r t  ^rfWi 1 
m x  f  m  n ' t

Trr̂ Tf: T̂5?T wrr 1 *T̂ facT 
f t n t  ?rar ^  *3% ’T  * n r f t  t  1

fngnra fr zrwit stpt m  
t  fa  fspr ^nft̂  W w U w  fnrr 
a n t  nrr ?rt ?rt *tp=t «  i^ w t-

ftprr ^rf srrs f^rr 
strt I

ŝrjfT rW T*^PT flTWJ1!? t ,
* m  SPT5TT ^n^ciT g far f a *  

v t  q w p n : f w  s rw , s n ft  
*rrf%<r %■ w f t  < m  «ft? t % *rr

iT T fc z «rrsr ŝ ft « n r r  f ,  fa s r ft  
fa s rp ft v t  i p f r f t  v  W  1 4  
^  y w a r  fa? aft u v̂  *» *tt

*  fVft^rrpf f t  «»V ’srrsr 
3 *P F t  t r f g P R  ?rgt faarr t o t  |
W  J R fT  I  I 3TT3T vfriftT ^  srVTTrT 
T O  »plT ITT *IT sfar *T f t  >
*5  g*Mt w t <r 7 *n? r*q*m  jtt%z 
#FJT ^ it ^ ^  ^  -3?^

*  W t  ?T ? ^PTTT *r «TT3 i n  TTcft f ,  ifcT 
TOT? ft  zm  f , OTT f̂ TTpft *t ^  
^  «PifT t  ^  5ft,
STPT T̂®rt *1̂ ? f  | t4' ^
^  * $ «  *1 tTT5R- ^rrarrxr ^  <»n^T t

jtttoj- % -snfFr
^  3TFTT %, TT 1FR 33 

P "  fft -3 2 :r  T T
^rfosr t  fsTPTT fr  ^renr r ^  
"33PTT $ I

5T3 r̂r?n T̂jprr s fa 
facR T >fr ^ ffr%  fH ;?T *•' TFT qT » m -  

5trra f̂ran ,* r ^
Tft t  f^rtt %  -pr=rt ^ i f? ^ ft

5J7T "3»PFT j5f,' JTTf̂ rt 
I TT? tTO

*T I

7̂T wft^TPR TT rTF^ $ 
*th  w r  i7?fr fir  ^  »r ^ f r  »*
^3f.'T 3 fH T t  \ f ^ - T t  •
3fT ^  w jz  q%-srT5)7C3T £  ^  '  <tt*f 

^  » ri % I 3 <TT«T 
1 t w  jpgr far vmr th

qrr ? m t  3T*ft# ^  ?  ?T 1 j R - ? 'TUT 
TFl KTTW 1Tr  T T  T H T  ff'fi ?
eft srTcfT ^  fn ^'T tnprT>
m  ^  ^ ft \ TTRjT ft  ?TTT ?> 1 *ftH 
f  WST ^ t  ?t

*pt sfrfe^T 'virrr ?, u n
jtttt ? f̂ f vw r fw



J9 Requisitioning 11 fSBRUARY1988 and Aoqttteitto* 194
hnma&ibl* Property

[ t i t  * 0  f a e  

T I  I t i t  t i N ¥  t i t
fn|¥ % sftfew $f «rarr w  $ \ ^rrvrft 

apnfinr w rit yftfir̂ sra fW x ft #  
f*r tiWf % sw  «n?t £ titr vniY 
$ fa %* writ vtor tit ^f **r unr

% f̂ PTT «pt ^  t  ^  ^  t  fa  <nfaz 
*t «t s*p& *rm *nsft areft | 1 

fiRvrft gsnfinr im t 'tfm wfe* tftar- 
*£t ^tt f  tifc s*r? irr  **flw 
tit fifiwfaSH V’WT $ I *  f i t

$ tit *  srati am# ^  f  »
fasW  ihfTTT &T3T t?  5TFIT t  1 $ 3
■*rt PT̂ t HVcTT $ I

* H T f  * r a T , *  « t i  t o t  $  f a  < t w t t  
fam fv nr *r ^  1 fa*r apfftt tit 
*stit flpft I, * *nfWr
tit v r  £ 1 ^ aft frrrft v  v ft i 

t , fasrtir fa  »m4#E vnm 
f̂iprT *  &, q^far v  fcra

wfr *1Ot * 7VR  v f t  f  f  $ 1 
tit *t srit *rr(t wriisft 

ft  T # | I jN k  fatfH IFPft wm 
tit *re wrcti jftfer *  frr ^  $ 
w r ^ r f i w ^ ^ f ( i  ^r%?rwr 
«f̂ t f t  Tfr | 1 wrqraft sprtit (wwrttit 
tiY ?TOF> ^  «TR <STT I *  *$
wf»jt fa  to  m  qrm rc *rft v m  

t ^ft w f i p r 't  m $  t o  » n t it  
fc » ^ jr  ** art m  t  *£r *m qz 

fm  tffc r y r f ^  » f a m  t i t
fiftrsr | fa to i*rpft irmfVT q m
r̂ ^n44s % «w  n̂?r ^  1 <r?wtt *1?

*FT P ?  f l f t W  5 K T  f a  f? R T
t o t  «rt ?w ^  1 f%?r IH3[ It

^  v  *rw$i art q rfft ft?fr 
tit $ fr  {  ?rqg % *  5ft 

T<t |W 1 aatft fa^t faw

(AfMwtfmtut) BiB

*̂ t ft<fr Vt, fâ t faw *jft fiprftr 
vr atrwt »t̂ T ^Wr ^nf^ 1 ^nift fa^t
TTFT <T flWTSF «!|T fT*iT fTl^r i 
WW fm ̂ IT | I ^  ?ft <t VT|
#  «ur ftnr wwr | 1 «atit u tor m  

<r^ jft faarr armr 1 1 
^  t̂?TT t  fa  fW pr «|5t f̂t 

*nr»Tr»t<! *nrc ^ *nj ^t w*r ft  
w«ft | 1 s*m  fjwn in*ft ¥*ft*r 

f*w?r mm t  1 fa* *? ^wnrr 
^Rft | 1 f̂ r <tt v rfff^ PT tp z <?*nt 
j^t ^ rr | 1 faffcr ^ f t u t  
| » $ *nn*r ?nrr*r qw $w Tt«*r<t 
q m  | 1 ww tft it^ n w  % 
*nfa? *f arrtf 1 vrq^ ^ «rmtf w f 
?rfiw  «ift j i  $ 3* ?fW¥ v  fam » 
fasr ^t fip rft ft  ^o~^n ^Nrr ¥*ft̂ r 
sr  fM r «TTT?ft | 1 ^ «ns
^ft arrt ^ \ «r?rf
qr r̂ m  1 W 3 H  1 'RTsr ^rvt 
^ r ^ t  «FT t  I «TT3T $*r 3TR «T?TT 
?T̂ t 5R1 ?PRt t  fa  W  3  3ft STt*T 
T?5?T grspFT VJT SFTT % ? # f l^ (t  
^5T 7 | |  in  W T  T |  1 1  T O  ^ T  «FT 
HI«ftf^TR fa? p̂PT | I S?n ?!# #

qWWR ^  ST fTfarfW T fTV eft OTT
v w fr  ?r if#  uvr# ^  
fo z r  I  fa?wt um ft <MVi«FV ^  
vt*tt : srt 5«rr | s ?  ^tt £  
ifcr *m n t . iftf wwnr 
?rft %, ^rs: «ft*t » t f  stfafe^^ srrffa 
*& I  1 f»?rw  ^  v r  w?rr 1 1 
w s t  ^  I  ‘
TO t  1 *** ****

tit w h  <re *t <fa^ 1 
W  vft*r «it fatit ww |ar v w t  
«rr 1 ^pm  w r  *niftfawRr *n& 1 1 
tiWt % ftrc qr w ottt aiw  x<t (
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lir < *ivme ift w4m
^  3  *TT£f f t f f t  $  I ^ P F T  q f
ftpffH % m> *n€f Ifiwa % *r$f
w cRfr | i v fa r <n:
f w T R  * 5t  | f ^ r  f t ,  vwft wm 
«JIW % <F53fT TT?ft t  I v r t  *nK
•qa^mv *ft *nrra t o  $wf | i w*$- 
% * r *  w* fasraT |  i » » ? j n r e

STRT farSTCTT I  firo ifflf 
ft^rw 3 *? ^rrr ffcn $, *ft 

t o  wrar | i farcrrr
3 ? T * t  f ^ T  ft?TT £  ^  <tt^  * t  STTT
i x w r  $ t  *  #  f t  strtt |  i ? i r m  

f t  *ITT fa«TR *Ft 
TTjf, ôcrr *re ar*frr m  **rt ?pf 

x  $  mr ?iw fa  *m  *  ?  ?  i
#  *ft «rt *nw | ? <rnr

*iTf^$fwrqf ?ra 
w t fijuT arnr %  *®jtt ?ra %*ft,
* w  ft> <T$*T ft it iM  V t  St^TTT wwrcr 
f W  V  m 3  V V t v W ’ T 3  ^ * T f  I w * i t  *TT
r « r ^ i^ «  w  «pt * f  i  %  
* m r * f f r * f t  W?t < F *T *  T f t  t ,  ?ft an? 
^ r  *> far * % *ftr far w i ,  
<nf*F * f  *rttar $ *r f t  ?&^tf fa a ft 
* r c f  w r r  1J 5T O  ?rt V 7  w  \ « * r a - * * r  
f i T O r s f  t f t > v f * p f  f t w d i
11  *  <f t  »j«r ^Tt*fr *rr*> »t s *  <ft^Nr
t f h r r j i t f  ^  *n s s  f t  fin r  * * t  ^ w fa v w r
V?WfT *tfT̂5TT j ,  ftRT <t F ft »W W
tp K g m if o r f t  qr«rir * t  <n rt# ^  tit* <re 
f r f i w  f?r»rr ^  i q f  ^ r t  f t  
Hi^r wr ftpprr ft? fistirr 
% 1rt*i^ #  M fb r  0^511 <rrr
w r  ^ i r w u u l i  v  q w  a r R t ^ , w t t t  v t  
V*^%FT ^lf £  iftr 3«T ¥t T̂T*Rr v ^  
f ,  ? 7 f * R  ^nr m ^ r r r  w t t t  t ,  
^  v r fr  « r  v w  ftnrr r̂wr %, 
^ w r  %  J g n f t o  qfhor v f h r  h h p i t

Y «n n r«iff|  i ^  «rt t o t  wTfmr |

t ip  xr^ eft n f iP T  
wt *wft % v r^ f % 
t , *nft ^*nr trw  f?w >ft

r r  ̂ iFBnff % « w  *  w  fw?r 
% « W I# ^  f t ^  v t  ^sn f« M W  VT?TT

I »

Shri JMtaMil h m in  (Kumboko- 
nam): Sir, the Act, with which we 
are concerned now is Act XXX of 
1952 and section 1, sub-section 8 gives 
it a life of six years from the date 
of the commencement of that Act, 
that is to say, it will cease to be in 
force after 14th March, this year. 
Therefore it is that there is some 
urgency about this measure which 
is before the House.
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It is true, as has been pointed out 
by the Deputy Minister, that it is 
really in the nature of a war or emer
gency measure. The Act is all-em
bracing. For example, it gives power 
to the Authority to requisition im
movable property, to take possession 
of the property within 15 days thereof, 
at the most about a month thereafter, 
and it confers nghts so far as the 
Union Government is concerned to 
requisition the property. And then, on 
top, it gives power for acquisition of 
the property after due notice. We 
have a Competent Authority or Arbi
trator as he is called. Finally, there 
is the bar so far as civil courts are 
concerned I am saying all this only 
to impress on the House that this is 
an all—embracing measure with far- 
reaching implications. There is no 
doubt about that and if there are 
some anxieties on the part of Pandit 
Thakur Das Bhargava and others, I 
can well understand them

I submit, so far as I can gather, that 
the main objection seems to be that 
by amending, as the Government _ is 
trying to do now, one sub-section 
here, it seeks to make the Act per
manent That is to say, the House is 
not seized of the other sections of the 
Aeft. Tha Houm i f  concerned «alr
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with one section and the other sec
tions become permanent without the 
House giving serious thought to them.
I thought that that was the main 
objection to the passing of the Bill 
and making the Act a permanent mea
sure in the statute-book.

1 concede, there may be some vali
dity so far as that part of the objection 
is concerned. But, the fact remains 
that our mam aim is to have a plan 
for the future of our country and to 
see that it catches up with the other 
advanced countries. We have an ela
borate plan structure before us. Are 
we going to allow a bottle-neck to 
ensue as a result of this Act lapsing? 
Unless there is this Act, the Govern
ment cannot act in a summary man
ner, requisition houses and take 
possession of those houses or other 
buildings wherever they may be when 
it becomes essential. Unless they are 
armed with it, the Plan itself will 
lag behind. I take it that that is the 
justification for the Government to 
come with this measure before the 
House.

I would now say that I have an 
amendment which seeks to give life 
to this enactment for another six 
years The original Act was for six 
years. I seek to amend it by substi
tuting the word ‘twelve’ for ‘six’, 
which means, it will be in force till 
14th March, 1964 If that is accept
able to the Government, it will allay 
the fears in the minds of many 
Members of this House. There will 
be good enough time then to discuss 
the measure rlau9c* by clause, amend 
such clauses as are necessary, give 
give up such of the clauses as are 
unnecessary and add new clauses that 
m$y became necessary. It is not 
necessary at this juncture to go into 
the various police powers of the 
State and powers of acquisition for 
public purposes. All these are en
visaged in Chapter HI of the Consti
tution. We have had recently an 
amendment to article 31 of the Con
stitution. The State can always get 

'fetid of properties and houses for

public purposes. Nobody can ques
tion that. Here we have a measure- 
which has got an elaborate para
phernalia and provides for an Arbi
trator, for compensation, for notice, 
for acquisition. We learnt from ihe 
hon. Minister that they will need 
another six years to see that all pro
vision is made not only for officers' 
buildings, but also for various public 
purposes. That is what fell from the 
hon. Deputy Minister. If that is so, 
my amendment will just suit the pur
pose. After all, I am asking for a 
further life of six years for the Act 
and I would submit again that if the 
Government considered the acceptance 
of my amendment, it will allay the 
fears in the m:nds of hon Members.

Shri Biren Roy (Calcutta—South 
West): Mr. Deputy-Speaker, I would 
be failing in my duty to the people 
and my constituency if I do not pro
test vigorously to the making of this 
Act permanent m the manner in 
which it is bpmg sought to be done. 
This is not only slighting the intelli
gence of this House, but this sort of 
back-door policy through piecemeal 
legislation does not give any oppor
tunity to go into the relevant clauses 
■n the Act and therefore, we cannot 
accept that the Act should be made 
permanent If we had been allowed 
that opportunity, we could have 
thought of amending certain clauses 
and making it possible for giving 
rcl.ef to the peoph.* Here, all the 
previous speakers practically have 
voiced the same opinion as the Minis
ter in charge was telling us, when the 
hon. Member from the Punjab was 
saying that lands of many kisans have 
been taken away for nearly 17 years 
and they were not being paid any
thing. The same situation has hap
pened in West Bengal. It is not only 
a question of refugees not being pro
vided land for rehabilitation now, It 
has become a serious problem of 
many West Bengal permanent citi
zens being completely displaced from 
the lands they were in possession of 
and even now they do not knew what 
would happen to them.
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I am particularly bringing to the 
notice of the hon. Deputy Minister the 
case in South Calcutta of the Alipore 
Aerodrome in particular. This Ali
pore Aerodrome was on requisitioned 
land, specially the outskirts of it 
which extended even into the Behala 
municipality, from the Calcutta Cor
poration. When it was the aerodrome, 
part of it, actually the air strip be
longed to the Port Commissioners. On 
one day’s notice after the end of war, 
that is, about 1947-48, a Flying Insti
tution that was carrying on flying 
training, a very essential thing for 
the Government, was turned out from 
this land because of the fact that the 
Government wanted to hand over the 
land to the Port authorities. But, when 
this was done, the result was that 
most of this land was leased out by 
the same Port people for profit. 
Crores of rupees were spent and 
wasted on this particular air field. 
Even if one strip of that was maint
ained today, Government would not 
have to requisition and take over by 
permanent acquisition at a cost of Rs. 
30 or 40 lakhs, one mile south of it in 
Behala municipality, further land, 
about 256 acres for another air field. 
And not only that. In between these 
two, the proposed air field and the 
present air field, there is the outskirt 
which formed the exact boundary of 
Calcutta and the Behala Municipality. 
Many persons who had houses and 
small plots of land there were cleared 
out from that area in 1940-41 on one 
day’s notice At that time I happened 
to be the Chairman of the Munici
pality, and I had to go about to each 
and every Minister there to accom
modate these people, or allow them to 
stay even for 24 hours which they 
were not allowed, and somehow I 
managed only their goods to b e ...

Shri Anil K. Chanda: Which year 
was it?

Shri Biren Ro»- 1940-41. I am tel
ling you about the Defence of India 
Act which is referred to in your 
Statement of Objects and Reasons 
also.
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some of these people who were in
fluential could manage to get their 
properties de-requisitioned, but those 
who were not influential could not; 
and there are lots of them, and they 
are still coming to us. They have 
made plans, they have submitted that 
they may now, be allowed to return 
to these small bits of land where 
they had their houses because they 
are now practically homeless, but they 
have been told: “No, these lands have 
now been permanently acquired. You 
will be given the rents which pre
vailed in 1940-4 1 notwithstanding 
the fact, which has been already 
pointed out in the House, that due to 
inflation the rates today are more 
than five times. It has also been 
argued here that the budget figures 
w^rr about Rs. 400 crores in 1947-48 
whrreas today they are Rs. 2,200 
crores. more than five times, but as 
Shri Bharucha has pointed out, Rs. 
400 crores of that time are equal to 
Rs 1,600 crores today; that means 
thrt Ihe^e iP only an expansion of 25 
per cent And what happened to all 
these poor people? In many cases they 
have not even paid the ront for the 
wholp period of 18 years for which 
the requisition wont on and inflation 
m< ’•ja'U.d

'It has been stated in the Statement 
cf Objects and Reasons:

“The conditions which neces
sitated resort to requisitioning are, 
therefore, likely to persist for a 
long time to com** The experi
ence of the last 18 years during 
which Government have had 
power to requisition or to continue 
under requisition property for 
essential Union purposes [first 
under the Defence of India Act, 
1939, subsequently under the Re
quisitioned Land (Continuance of 
Power) Act, 1947, and lately 
under the Requisitioning and 
Acquisitioning of Immovable Pro
perty Act, J 952] -----”

Therefore, the thing is the same. It 
is only a continuance of the policy. 
And then you will say it will be
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under the permanent Act o f 1986. 
And what kind of »  permanent Act— 
making the whole thing permanent 
only by an amending clause, without 
our being given aa opportunity cdt 
going into each and every one of the 
clauses,—just having a discussion— 
practically a backdoor way of making 
it permanent.

Not only that. The question as he 
raised is not a question merely of 
land, but the question of many houses. 
Quite right. Now, both houses and 
lands are requisitioned for essential 
purposes. In Calcutta, especially in 
South Calcutta, there are today pend
ing more than 8,000 cases before the 
tribunals for which rents have not 
been paid for the last ten years. 
These questions were raised in Par
liament last time but were practi
cally not answered because the session 
was over.

Many of them again applied that 
same of their houses may be de-re- 
quisitioned. I know of houses in 
South Calcutta where the officers 
even went away on transfer, but be
cause the houses were nice, they 
would not leave them. Some houses 
continued to be vacant for more than 
one year, and still the landlords could 
not get them back for their use, ,or 
even make the Government agree 
that leases of these houses may be 
made with them. Often it is not 
even the whole house, just one flat in 
the house, where the upstairs flat is 
given today at three times the rent 
of the downstairs flat which is still 
continuing under requisition. The 
officers come back after two or three 
transfers back to the same place. I 
cannot mention individual cases here, 
but if necessary I will submit the 
information.

Then there are other cases. 1 know 
of persons who were citizens of 
Bengal—undivided Bengal—staying in 
Calcutta who had properties in East 
Pakistan. Many of the properties 
were taken by the Defence Depart
ment, and part of the properties was 
•Iso taken by the Civilian Depart

ments of the Government o f Xndbt 
under the same Defence of India A ct 
The figures of compensation run into 
thousands, end even lakh* of rupees 
in cases. The funny Bifag ie
they ere not able to find out today 

‘ actually what property was requisi
tioned for defence purposes and what 
property for civilian purposes. Why? 
—because, the Government, it seems* 
have accepted that all those which 
were for defence purposes will be 
paid for, but these which were for 
civilian purposes would be paid for by 
the Pakistan Government. That means 
that money they will have to forego.

Even if they ask for information aa 
to which of their properties were ac
quired for defence purposes, this in
formation is not supplied to them. It 
is said to be a State secret. If it is a 
State secret, some other ways must be 
found to give that information. Then 
an answer was given to one parti
cular gentleman I know that as he 
was not an emigrant from Pakistan 
and he was staying in Calcutta, his 
case might not be considered; it was 
only a question of displaced person* 
from East Pakistan. What kind o f 
law is this?

A person as a citizen of India, had 
properties at that time in that pert o f 
Bengal which was part of India. When 
his property is taken over, the De
fence Department is responsible for 
payment of compensation, but you 
make this invidious distinction that 
just because he happened to be a 
resident of Calcutta, his property 
taken over by the Defence Depart
ment will not be paid for, but if he 
could show that he was staying in 
Comilla or some other place in East 
Pakistan, he would be paid, although 
he had a house in Calcutta.

At that time, most of the landlords 
who had properties in East Pakistan 
were also practically absentee land
lords in Calcutta. During the war 
they did not go to that side, and after 
the war when the partition came, you 
cannot expect them to go there. So, 
what is happening is that they hare
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loat tiiere fanfl they are also losing 
here, and nobody is trying even to 
give the information as to what will 
happen to their property. Zt is not 
known what properties were trans- 
fssved from th$ civilian to defence, 
and from defence to civilian depart- 
ments. Zt may be that some of the 
papers are not available with this 
Government, but why not these per
sona be given the advantage of meet
ing the officials and getting the pro
per and correct figures, whatever is 
available. They cannot even get ac
cess to them. This is another hard
ship to which these people are put.

Now I come to certain other as
pects at these tribunals and the 
question of settling the proper rental 
value, or even the value of these 
properties. The Government of India 
at some time mentioned that the 
tribunals sitting in various places 
should decide very quickly, and as 
expeditiously as possible, all these 
questions. I am afraid I do not know 
of the position in the other States, 
but in Bengal, and in Calcutta in 
particular, 10 to 11 thousand cases are 
still pending, and in some cases for 
the last six to ten years, where not 
only rents have not been paid, but 
even the quantum of rent payable 
has not been decided.

Shri Anil K. Chanda: On a point
of information. Is it with regard to 
properties requisitioned by the Cen
tral Government or by the West 
Bengal Government?

Shri BJbren Boy: It is with regard 
*0 properties requistioned by the 
Central Government. I am not speak- 
ng about the West Bengal Govem- 
nent. That is quite a different thing.

Shri Anil K. Chanda: Do I un-
lerstand him correctly that thousands 
if cases are pending with regard to 
ffoperty requisitioned by the Central 
Jovemmmt?

8h»l Bfarea. Key: Yes. Z will give 
w i figures.

Now comes again this problem, 
the quantum at rent. If there was a 
rent control Act for the whole of the 
country, I would have gladly wel
comed it; then people would have 
known actually what the rent would' 
be, but there is always discrimina
tion. It is only the person who has 
some influence who can get the rental 
value fixed at the rate he likes. But 
the others who have got to file a 
case or who have not got that 
amount of influence do not know 
what happens, because in some cases, 
the rental value is fixed on the basis 
of municipal taxes, which some peo
ple might have got reduced from the 
municipal authorities as a result of 
which they are in a mess; in some 
other cases, it is also dependent on 
the value of the property which pre
vailed at that time in 1940-41; in 
other cases, they can again take that 
the value at that time would be also 
determined by the age of the house, 
notwithstanding the fact that the 
person has perhaps maintained it at 
a level which is very habitable, and 
even the rental value that he was 
getting before would not be consi
dered. This is a great hardship to 
these people.

It has been pointed out by the 
previous speaker just to justify this 
Bill that because there is a competent 
authority and because there is a tri
bunal and so on, everything will be 
above board. But it is not so. Pra
ctically, there is no appellate autho
rity. There is nobody to whom you 
can go in cases where the house is 
acquired or even requisitioned, I 
should say, maliciously. I know of 
certain cases of Central Government 
officers in this connection. I shall not 
name them here. In one case, the 
officer took the key from a particular 
gentleman to have a look at the* 
house just as a friend; he entered 
and inspected the house, and then 
returned the key. The next day, he 
went to the Central Government au
thorities who were the requisition
ing authorities to go through the* 
West Bengal Government, and the-
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notice was sent immediately on the 
next day. But the gentleman was 
saved only because there were wit
nesses and evidence that the officer 
-took the key from him and altered 
the bouse, although he was at the 
same time enjoying a requisitioned 
house at some other, fOace, and be
cause his wife liked this place. The 
matter went up to the High Court 
and just before the case was up, the 
officer withdrew from that house as
king that the house might be imme
diately de-requisitioned because he did 
not need it, the real reason being 
that the case would have brought out 
all these facts.

These are the ways in which the 
people are harassed. There should 
bflve been some clauses in this Bill 
to avoid such harassment, but we 
cannot discuss those clauses. We do 
not say on principle that Government 
do not need any houses; we do not 
say on principle that Government 
-do not need any lands. We do not 
say that they should not have these 
powers. They should have these 
powers, but we say that everything 
should be done above board, and as 
far as possible the condition of the 
harassed people should be ameliora
ted. These were the points on which 
we wanted to have a discussion on the 
floor of the House,, but we have not 
been given that opportunity. The 
whole thing is coming by the back
door, and this Act is being made 
permanent for six years. What ob
jection could have been there, since 
there is still a month left, to discuss 
the clauses or even to have a Select 
Committee to go through the Bill, or 
■even to have the Bill sent for cir
culation? Or we might just extend 
the Act for one year, and then we 
can come to an agreed decision. I 
think such a course would have been 
fair to everybody, and even the Con
gress Members who spoke were in 
favour of that proposition. I do not 
«ee why Government should object 
so stubbornly that that should not be 
-done. H they would agree to such a 
•course, that would be quite fair.

C. Sharxna.

Shri N. B. Maiti (Ohatal): May I 
speak? , "

Mr. Depnty-Speaker: I have called 
Shri D. C. Sharma now. I shall 
call the hon. Member afterwards.

Shri D. C. Sharma (Gurdaspur): 
There have been three types of argu
ments against this Bill. Two hon. 
Members from both the Benches have 
drawn the attention of the House to 
the hardships which have been impli
cit in the process of requisitioning and 
acquisition. They have given con
crete instances. I would say that if 
there has been any kind of discrimi
nation in the matter of fixing of rents 
or in the matter of fixing of price of 
land, such discrimination should be 
done away with, and this Act should 
be implemented in as fair and square a 
manner as possible. All individual 
grievances, whether they be in Pun
jab, or in West Bengal or in any 
other State of India should be looked 
into, and should be redressed pro
perly.

I was shocked to hear from my 
hon. friend who spoke earlier that 
there are certain cases which have 
been pending for the last ten or 
twelve years as the tribunals have 
not arrived at any judgment with re
gard to them. These things aTe really 
deplorable. I hope the Ministry will 
see to it.............

Mr. Depnty-Speaker: Order, order. 
There is another voice as loud as the 
one that I have allowed.

Shri D. C. Sharma. My voice is very 
feeble when compared with that 
voice.

I would submit most respectfully 
that such grievances should not mar 
this Bill.

A constitutional point has also been 
raised. I am rather very doubtful
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about it, and I think you, Sir, are in a 
better position than anyone of us to 
give your verdict on it. In fact, that 
constitutional issue has been worry
ing me also all the time, and that is 
this. Is the Minister constitutionally 
within his province in bringing 
forward this socio-economic measure 
in this way? I can understand 
that measures which deal with law 
and order, which deal with the safety 
of the State, which deal with our de
fence, which deal with the integrity of 
our country, and which deal with big 
issues of that nature can come in this 
way. But this is a measure which is 
not on a par with those measures. This 
is a socio-economic measure, if I may 
so put it. Can a socio-economic mea
sure of this nature be brought for
ward in this way? Has it got that 
amount of urgency that it can be pilot
ed in the House in this way? This is 
the constitutional issue that has been 
worrying me, and I submit most res
pectfully that you are the proper per
son to deal with it.

♦
It has been said that this Bill should 

have been there before us in a full- 
fledged form with all the clauses and 
sub-clauses. But I do not see any point 
in that. Whether the Bill is there 
before us in a full-fledged form or not, 
I think every section has been brought 
under fire, and when this has been 
done one can say that that kind of ap
proach would not have mattered very 
much.

One of the hon. Members of this 
House made a speech on this Bill 
vhen it waS brought forward in 1947. 
3e made a speech on the Bill again 
vhen it was brought forward in 1952. 
\gain, he has made a speech on this 
Bill when it has been brought for
ward in 1958. I think he has put for
ward all the arguments that he gave 
>n the earlier occasions in 1947 and 
L952. He has pat under fire all the 
lections. Even though this Bill con- 
tists of one clause technically,.........

(Amendment) Bill
Shri Braj Raj Singh (Firozabad): 

But amendments cannot be brought to 
the sections.

Shri D. C. Sharma: ___still, so far
as this House is concerned, all the 
sections have been put under fire, and 
we understand the whole picture of 
this Bill, and we understand the com
plete shape and figure of this Bill. So, 
I do not think there would have been 
very much of an advantage if the Bill- 
had been brought forward with all 
the provisions. But I must say that 
the Minister has not used the right 
kind of strategy in bringing forward 
this Bill. The strategy should have 
been different, in which case there 
would not have been much point in 
what some of my hon. friends have 
urged. The strategy should have been 
that they should have sent us in ad
vance some kind of a memorandum 
explaining to us what has happened 
as a result of this Act, and what this 
Bill was asking for for the future. 
Then I think there would not have 
been so much of opposition to this 
Bill. The difficulty is that they have 
not taken the House fully into confi
dence so far as to what the working 
of the Act up to this time has been. 
Of course, the Deputy Minister made 
a speech and gave us some figures 
and all that. But I should think that 
for the complete information of the 
House, the Ministry should have cir
culated a memorandum so that we 
would have been in fuller possession of 
the facts of the case. Apart from this,
I am wholeheartedly in favour of the 
principle underlying this Bill.

It has been said that the Govern
ment are doing this and that. Some 
Members have raised a voice in favour 
of the owners of houses. Even the 
Deputy Minister, when he was speak
ing, did say in a very gentle way 
something about the owners of these 
houses. I think all of us have some 
experience of the owners of these 
houses. I believe that even though 
this Bill is not going as far as it should, 
is not going in the right direction as 
much as possible, it has a very salu
tary effect upon the house-owners. I
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know that these house-owners, like 
other persons, raise a hue and cry 
whenever Anything is done to curtail 
their activities. I do not want to*<use 
any hard word, but I would say that 
the power of Government to acquire 
houses and to requisition immovable 
property is there as a salutary re
minder to these persons that they can
not have everything in their own way. 
Moreover, the rents that Government 
fix are such as make the ordinary man 
feel what the real rent should be. 
Therefore, whenever the owner of a 
house tries to fix a rent out of all pro
portion to the utility of the house, out 
of all proportion to the dimensions of 
the house and out of all proportion to 
the situation of the house, the Act is 
there for the ordinary tenant to see 
that the house-owner has done well 
or ill by him.

I would, therefore, say that this 
measure is not going to do much good 
to the Government. From the facts 
and figures given by the Deputy Min
ister, I find that it is not a measure 
which is going to be of such a magni
tude as has been described by some 
hon. Members who spoke before me. 
It is not going to be like that a very 
comprehensive measure. But I say 
that this measure is going to do a 
great deal of good to the public, to the 
tenants of these houses, to the people 
who rent these houses. They can 
compare the rent which they pay on 
their own with the rent which Gov
ernment pay, and there is a salutary 
reminder to the house-owner not to 
rack-rent these houses.

It has been asked; what was the 
value of the house when it was built? 
What was the value of the land when 
it was acquired? It was said that the 
cost of land had increased from 100 
per cent to 1000 per cent, and that the 
value of houses had increased from 
100 per cent to some other percentage. 
If Mr. Lloyd George had been pre
sent today in this House, he would 
have been very uncomfortable after 
listening to these arguments which

have been given about the increase in 
price and about the increase in the 
cost of buildings which were construc
ted 10 or 16 yean ago.

Sir, there is something like unearn
ed income also in this world. If a 
house in Delhi is today worth Rs. 
10,000 while it was worth only Rs. 1,000 
some years ago, I say it is a case of 
unearned income. {  say that living as 
we do in a socialist State, professing 
as we do a socialist pattern o f society, 
we have every right to see to it that 
this unearned income which goes to 
these landlords and other persons is 
put under some kind of check. I 
believe that this is a very small mea
sure which is going to put these things 
under check; otherwise, I think there 
will be no limit to the power to grab 
and grasp, get and acquire, appro* 
pnate and hold, which these persons, 
who are thought to be house-owners 
or landlords, have. Looked at from 
that angle, this Bill is a very salutary 
and wholesome measure.

It has been said that the budget of 
India was so many crores of rupees in 
one year and it has gone up by so 
many crores during this year, but the 
value of the rupee is 4 annas today 
while it was full one rupee before and 
so on. I do not know how these peo
ple arrive at these calculations. But I 
say that this kind of measure is neces
sary, even urgent, in view of the deve- 
lopment-mindedness of our country.

The Deputy Minister said that they 
would require Rs. 10 crores for build
ing offices and Rs. 32 crores for build
ing residential quarters—Rs. 42 crores 
in all. If the overall picture were 
taken, perhaps it would come up to 
very much more. At a time when we 
are in the midst of the Second Five 
Year Plan and .when we require every 
pie in order to save the core of the 
Plan and when we are going to this 
country and that to augment our re
sources, I do not see any reason why 
we should not take the help of these 
nationals of this country to save
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Rs. 42 crores. X think this is a very 
patriotic A ct This measure is, I 
should say, a call to patriotism in a 
way, because Rs. 42 crores which we 
would be spending on these houses 
and offices, will be saved and will be 
utilised tor other more urgent and 
more useful development purposes.

This is really a time of emergency. 
It was said that this measure was a 
war-time measure and there was no 
emergency. I see everyday in the 
papers all the Ministers, of the Cen
tral and State Governments, saying 
that we are living in a state of emer
gency.

What is the emergency? We have 
to save every penny. We have to 
make our Second Five Year Plan a 
success. It is a great economic emer
gency; it is a great financial emer
gency. If by passing this Bill, we 
can guard ourselves against that eco
nomic and financial emergency to 
some extent, I do not see any reason 
why some persons should jib at it. Of 
course, I would say that the State— 
when I say State I mean both the 
Centre and the States—should be the 
master builder. The State should 
give shelter to everyone.

But, that is talking in terms of 
principle; and principles are very 
good. We have also to talk in terms 
of our resources; we have to talk in 
terms of our limitations and talk in 
terms of those things which cripple 
us in some way. Therefore, when we 
talk in terms of the possible—and 
politics is the science of the pos
sible—when we talk in terms of the 
possible, I say this Bill serves a very 
useful purpose.

Some of my friends printed very 
lurid pictures of the working of this 
Act, people being uprooted and people 
being denied this thing and that thing. 
Some of my friends are very excel
lent advocates and they can advocate 
a cause with a great deal of eloquence 
and force. I know that. But, if any
body has spoken today about this

Immovable Property 
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measure in terms of its legality or in 
terms of something else, if anybody 
has done that, I would say that he has 
done so at the cost of the social good. 
Social good should take precedence 
over everything else. Shri Pattabhi 
Raman referred to agencies that are 
there to bring justice to people. I do 
not want to go into that question 
again. But, I would say that so far 
as social good is concerned, it is the 
paramount necessity in India today. 
Everything has got to be subordinated 
to that social good. Social good does 
not mean only public utility. Of 
course, public utility is there. But, 
it means also the utility of the nation 
and the utility of the people who are 
running the machinery of the nation.

I believe from that point of view 
this measure is very helpful. Some
times, our draftsmen word these things 
in a very fine fashion, that I sometimes 
wonder what kind of draftsmen are 
they. ‘Also reinforce the hands of 
Government to retain these powers 
indefinitely.’ I have come across this 
word ‘indefinitely’ hundreds of times 
in my life.

Shri K. C. Reddy: It is permanent 
make the measure a permanent one.

Shri D. C. Sharma: I have come
across this word very often and it is 
a very unfortunate word. Nowhere 
has this word been misused in a 
greater way than here. I say this 
word should not have been used.

Mr. Deputy-Speaker: Where is the 
word, ‘indefinitely’?

Shri K. C. Reddy: It is the State
ment of Objects and Reasons.

Shri Tyagi: In the Statement of
Objects and Reasons.

Mr. Depnty-Speaker: Is the hon. 
Member criticising the draftsman for 
putting these words in the Statement 
of Objects and Reasons? He might 
object to some words being used in the 
Bill itself.

Shri D. C. Sharma: Who drafts the 
Statement of Objects and Reasons?
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Shri Tyagi: The signatory is res

ponsible for this.

Shri K. C. Reddy: Please read the 
last sentence.

Shri D. C. Sharma: 1 say that this 
Bill should be looked at from the 
point of view of social good and I say 
that the principles of this Bill are in 
accordance with social good.

Mr. Depoty*Speaker: Shri Jadhav. 
I would request hon. Members to con
dense their remarks in ten minutes; 
other hon. Members also want to 
speak.

«ft a im  (m^nrhr) : f w r  firfr 
FfftT STT, *If aft fw?T fT3̂ T % W*H $

*  aft
aft #  * f r  |  f t  *rr a t  w t I  
y w  « r  f e n  arm  jtt v t  ^ r z Y  
%  to r f t * n  an# , m i % A
i  1

ijw  w p  t r T r r o  ffcrr ^  
toto?  % ^ 8̂5
fftft t  ^  v*  to*t
<re v t f i ^ ^ t - j R - f t w  
«rc w f t  xnt s n f f T  m  * f a r
5[ft TRTT I *TR
#  ft  Tft ^ 1 *fft T* GR
OTTO T̂RtT ^ I

t o  ? ? %  v ra rn ft %  gftr #
f * n f r  t o r  %  * n n :  v t f  w  %
3TST 1ROT TOTW  ^  ^  *TT ?ft TO ^ pfe  
% *rc %  ?rr *ranr %  ^ rr? T it  3 jh *t  
i w r  a F T R  ^  «tt * f t r  aft f g  * f t  $>r(t 
apFT^r f t  * t  JfFR- TO ff * T  «rr 1 
*(ifl anr %  arn? w n f t  #  jit  apfcft *1

w t *  #  F̂rrtSt ? n w ft  ^ t  1 1 fB S  3  
$ * t 3 *  S R f f t T  # ? ffr  ?far ^ T T  
*rrer %  Jjfa ?  t? F  tt*> srrw ^  £  1

f * r T t t  w W f e  #  * t*  3  * tt f t m  |
« r f  *  * $ t  w m

W  T t  W T  *T> f ^ | [ R r  
M t o |  arernnTOTtftTO^- 

*?t *?f «r^Trft t  f t  m  t t  
*w>t?r ^  «R ? t 1 ##5rr$ t o 4 %  ^  srr*r 
tftar %  f m  f o T T  ^ t  f t a  1 aft 
sfor f i f a r  t o ^ %  *n5t?r * R * t  £  
^ r * f t * r
fa# fa ir  *!̂ t f f t  ?ft TO^fe 
fT<T?r «TT § :* r  f t m  1 1 S tft  <M5 ftg %q<ft
#  *rrftn> *f fe w  % arret t o r  #
^ , o o «  ^  a p fr r  f t H T f f f  f a s f t -  

a fts R  i f t  1 %  t jw t t f t a r r  sft*rt-
fip f f  ^rsft i i w - n  #  #  sfcf t fy q r  
^ f t ^ r P F T 3 ? r v t « p f t ? w ^ n ? ^ t  f w  
t  fiT O #^^T 5n^#
T O r s n f t  ^SST «TT ^ t  T O R T  TO T &  
%  f m  TO5W 4 v t  V f T  TO T t  I

a w  #  s r h  t o t o r t  %  t t t t o t  
> N t  %  TT»T T O T ? ft- 3 5 ^  ^?rnTT f%  ^ T  
V  TR T ^sft v t f  m ^ T F T  ?T^t |  I S F P R T t 
%  qnRT TOT 5ft -3 ^r%  ^ft T ? T  f t  f i T  «Ft
j t t ^ t p t  ^ t  1 1 S r f t r  a^r #  # t t  * f t  

^t apfry aEUifwrm art% f t  
? H T ^ T i F ? l 4 W  ^ 7 T  I fT ft5 T W a r? W  
>ft ^  7»TT ST^t f^FTT |  I *r*TT W ^PT *F> 
« i m # V t t  »fftWd fRft t  eft ^T *PT 

* t Z  #  f t  W T T  ^  1 ^rftfT 
t o 4 # t  %  f t ^ r r v  v t f  f t  eft v f r  an# 1
3»r f?w ̂ ft wft?r ̂ t aRf t  %f*R 
^  3  *rm  ar^r q i ^ r  ^  1 t o t o y  s?t 

%  ^ T T R T  T O T ft f t  T O T O 7  *F t  
?mr vctz *rm m m  *€& #  v« «rr 
f a f R ^ ^ t o T a F T P T t t  » * f r f r f a # T O T O Tg
#  %tt^t f t r o T  $m  w k  f t u T  t  1 
a ft f*T T T T  4 f t y  m v f c ? t r  t
3 ¥  #  TO^VE V t ;o o  v r t v  ^TOT

J F T ^ a r T T ^ t  I ^ f t r  F T R T  V t  V T %  
%  ftr#  aft f t  f f ^ ^ R T R  #  ^ f? r f ,  
» n r H fe  # ^ T , P T ^ F ' T T ^ ^ t ? l ^ ! f  
7 sn | i «tttTO^f e % srnrftft
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t  *%xt g fa  t o  %
5^TT I

t o  art w  firar % jrrrr w W r
« r f  T O T  ^ T fH t I  % fPTT H>®r
f iw r <  4> v t  $ *r * fW i ^ tt ^ n f^ r

5ft  t o  fans* aft ^T^TcT §  ^ l f  $ i 
#  *nm5n g ft? *ptt to  t o  *gTTs? 
t o t  qr *  a r*r*r % f r o  *  ? m  
* f? r  $ s t  f a n  f ta T  ?ft t o  f r o
W R ^ y r F T c T ^ '^ f t c f t  1
¥ t  ^  |  ^ r  % f^ m  <p r  * r a n f^
^ p n rq r fo T T ^ f l ’ eft 5 f N - T O V v f e m f  
ff 1 ? ft* ff % f r o  *  ^  
f fa T  w  f * r  % *tt«t
sffar ap^ft cfr $*T r t  ^  apT ^TT ?TW
< re fa fr *n  1
^ * r a f t ^ f o f a n ? f c n ? f t T O * n T * f a T  
* f  WRTTf? «r>£T f* F H iH ls  ^ R *R ?  
% T O ^ s r T O % W T ^ # i n T 5 n f l f ^  1

t o - art ari * i  $ z m i  1 1  tpfpt
JTTRT ft S ffaf 3 *  aft *T |
*w 4h< i ' i ' l  w n  ®rt fx s ^ t^ A s F rv r A  
t ? f t v t * p t 3f t  ^ t r t f f ^ f ^ r n r  
%  ITT f t m  %  f y m  $  f o 5 R T  
^ ^ f r f ^ r ' T T  1 ^ p rf e a f t ^ T f% ? « n fr  
aif ®*Tfl!T & 'RTTTr 1PFH «Widl I <tt 
« p tW 8  #  *rflf a m 3  t  u n i t  t r v  i t t ^ r  
b w  ^  apfjr |  f a  * [ y  * t  ^
H T U <  f a S T * ”  I % f a f  t ^ T  |  5ft * l f f  I 
w t f f ^ t ^ n i |  ^ r  * r f o r % * F 5 T  
an rfq fe  f t  vrfft f a  T O T  I

m  f r m ^ r  v r  q v  n f * r  9 T O  
t i P T « r # f e w  
«TT5ft5fr
* n  i * ^ f r  #  * t  fc n  s re

^ t r t  * n f ^  1 m *  ^ r r  f a n  mm  a t  
TO P m  f t  ? n *  f t  t o  $  *  f t f t  1 
TOfat *  *rc3$fe ?r «rftar **&n fa 
* * T O f t w a f t « f t e r * r  i ^ f « i w t | ^

srra# q^nijfl $ 1 ^rfa* to  
*r̂ Errft art ^r *ft% <n: *n*r % s m  
w r  ^rrar ^  s ftr  * p f t  q>t t o  f a r o  q r  
ar^tr v r #  *p t  * f t r  tftar P r r  aR #  f i  
*fa*r fen  r̂raT 1 w f^ r 4  t^ tt j  
fv  far̂ r apt ynr v r fejT srnr n̂ 
W  *Pt ® arr^ v ^ z t  %  ?tt*p t  <<̂ 1 
5TTfV ^ T ^ ^ ^ a R R r t ^ q T T T ^  
f̂tW f̂ RTT fvSTT 3iT I WT3T TfT 3TT5IT 

^ ft* *iw^i % m*& 5 ?  ^  T o ! | f̂ p 
*pr JTf farsr nror *r fa n  *nrr ?fr *pr^y 
apt apr^t *Ttsn»fr 9 5 p ft * w f t  1 * f  ■^1^1 
$ f%  u% ®«rni? vftit % w  
^rrq-1 ^ t "  j? ^ f t ^ r F ^ r  « n ^ # * F f r
I  ^  t  » » ra ^ fe  ^  < tt
^ft% I « f t r  ^  aFfTT ^T^cTT g  f%  5Tt w r

t i *iWet f t  5H7C arrant t  m *
^ r  f t  ^  ^ t  ® r^ « n
eft *ra-«Wf2 f t ?iW f 
^ r r  m%n 1
Shri K. C. Reddy: My hon. col

league when making the motion has 
advanced the arguments as to why 
the Government had come forward 
with a Bill of this kind af this junc
ture and so I do not think it is neces
sary on my part to recapitulate the 
same ground. An amendment has 
been moved that this Bill be circulat
ed for eliciting public opinion. This 
Bill was introduced here about two 
months ago and during all this period 
it was quite possible for the public 
to express the opinion on the several 
aspects connected with this Bill. It 
seems to me that there is no real 
case made out on that ground for cir
culating this BilL
, Some other points were raised by 

some hon. Members. I would not 
like to deal with all of them. My 
colleague will deal with some of them 
and I would like to content myself 
with some of the broad aspects. I 
am glad that by and large there has 
been a unanimous feeling on the part 
of the Members that the principles 
underlying this Bill are fairly sound 
and that the objective of this Bill is
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good and that Government should 
have powers of requisition .and 
acquire immovable property in cer
tain circumstances.

Only one hon. Member, Shri 
Bharucha, has said hat this Bill is 
intended for the interest of the 
Central Government and not for the 
interest of the general public. I am 
amazed by this argument The Cen
tral Government is here to serve the 
interests of the public. To say that 
this Bill is being brought forward in 
the interest of the Central Govern
ment forgetting that the Central Gov
ernment is here to carry its responsi
bilities and duties to the public is 
baseless. Government has brought 
forward this Bill mainly in the public 
interest.

During the last few years Govern
mental activities have increased by 
leaps and bounds. My colleague 
referred to the increase in the Budget 
expenditure during the last few 
years and said that it could be in
ferred that the activities of the Gov
ernment have expanded. It was 
necessary to take such measures as 
were needed to create the necessary 
conveniences for carrying on the in
creased activities of the Government. 
It was said that if Government had 
made up its mind for going in for 
construction activities on a large 
scale, Government would not have 
been in this unhappy position of 
bringing a Bill of this kind to ac
quire immovable property.

I think figures have been given to 
show that during the last few years— 
five to six years—Government have 
done their utmost to carry out and 
execute a construction programme 
which, by and large, may be said to 
be satisfactory. I do not want to give 
the figures here at present, but during 
First Five Year Plan and during 
the two years of the Second Five 
Year Plan, the construction activity 
has been very satisfactory and if 
still we find today that we are in 
need of more and more accommo
dation, it is because of the fact that 
governmental activities have proceed

ed on a very fast pace. That explains 
the present necessity for this BiU.

So far as accommodation is con
cerned, figures have been given by my 
colleague. So far as Delhi is concern
ed, we require about 40-lakh sq. f t ,  
of accommodation for governmental 
purposes. I am giving only approxi
mate figures. Out of this 40-lakhs 
sq. ft., Government have today taken 
into account the additional construc
tion that have come up, which is in 
all about 13-lakhs sq. ft , of perma
nent accommodation. About 18 or 19 
lakh sq. ft , of accommodation is 
provided by hutments which are of a 
temporary character and which will 
have to be pulled down in the course 
of the next three to four years. About 
5-lakh sq. ft., of accommodation has 
been leased—princely houses and 
other residences. Even after all this, 
we are short of accommodation to the 
extent of about 5-lakh to 6-lakh 
sq. ft., in Delhi alone. In Bombay also 
the position is not better. In 
Calcutta and other places, the position 
is the same. From this it will be 
seen that even if we increase our 
construction programme by two or 
three times the present scale which 
we are now resorting to, it will not 
be possible during the next five years 
to provide all the governmental 
accommodation that the Government 
will require for their office accommo
dation purposes.

The same thing holds good in res
pect of residential accommodation al
so. It will be of some interest to the 
Members to know that so far as 
Delhi is concerned,—I am again giv
ing only the figures for Delhi—40,000 
units of accommodation are neces
sary for officers of the Government. 
We are short by about 40,000 units. 
All these years we have been able 
to build only to an extent of 35,000 
to 40,000 government units. Roughly, 
about 50 per cent, of the demands we 
had been able to satisfy, and anyone 
who runs may see that during the 
last few years what an amount of 
building construction programme 
has been taking place in Delhi alone. 
In fact, everyone is amazed at the
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amount of building activities that 
have gone on. But, in spite oi it, 
we are short of accommodation. It 
to because of the compelling fact that 
we are short of accommodation that 
we have been obliged to come for
ward to this House for making this 
measure a permanent one.

Then, it has been said that this Bill 
has been brought forward in a pecu
liar manner before this House. 'What 
is the procedure that we have adopt
ed? We have adopted, as the House 
knows, the procedure of bringing a 
one-line amendment seeking to make 
this temporary Act, or the Act which 
was put into operation only for a par
ticular period of time, a permanent 
one. In submit this is not a novel 
procedure or a very abnormal pro
cedure which the House is being 
introduced to for the first time. In 
recent years, there have been several 
cases where Bills have been brought 
forward to extend the life of various 
Acts from time to time.

Shri Braj Raj Singh: Not for be
ing made permanent.

Shri K. C. Reddy: I will give one 
or two instances relating to such Bills 
also. For example, take the Rent 
Control Act. In 1947 and thereafter 
there were several Acts in respect of 
the Rent Control measures, and I re
member on two or three occasions 
Bills were brought forward to extend 
the life of those Acts by two or three 
years. That procedure has been ad
opted and on those occasions it was 
not possible for the Members of this 
House and this House to address 
themselves to bring forward an am
endment to the substantive provisions 
of such Bills.

The life of the Preventive Deten
tion Act was sought to be extended 
from time to time. It was extended 
for three years. Even on the last oc
casion, a simple Bill was brought 
forward to extend the life of that A ct 
Some at these arguments which were 
advanced on this occasion were also 
advanced on that occasion and effec
tive replies were given. I do not 
want to repeat the same arguments 
on this occasion.

Relating to socio-economic measures 
or financial measures to which refer
ence may be made, I should like to 
draw the attention of the House to 
one important Act that was passed 
in August, 1957. I am referring to the 
Foreign Exchange Regulations (Am
endment) Bill. This was a temporary 
measure, and the Government came 
forward with a Bill to make it per
manent. The main purpose of that 
Bill was to make that temporary Act 
a permanent one, and the House in 
its wisdom put its seal of approval 
on that Bill and passed that Bill, and 
it became an Act.

Also, if I am not mistaken,—in 
1956, I bchcve—the Capital Issues 
Control Act, which was a temporary 
Act, was made a permanent one by 
adopting a procedure more or less of 
this kind. So, it is not a new pro
cedure that we are following.

My hon. friend. Pandit Thakur Das 
Bhargava, in his speech covered more 
or less the same arguments that he 
advanced when this Bill was intro
duced m 1952 and which became an 
Act then. He was pleased to say, 
that we are depriving the right of the 
legislature to go into the merits and 
demerits of the substantive provisions 
of the Act when amendments of this 
kind to make such Acts permanent 
are brought forward. In a restricted 
sense, it may be so. But, in a broader 
sense, it is not so. If it is conceded 
that it is open to the House to refer 
to the substantive provisions of the 
Bin and express their opinion, what
ever it may be, on the substantive 
provisions of the Bill, it may be that 
they are not in a position to move 
amendments, because rulings to that 
effect have given by the Chair. But 
it is open to them to express their 
views on the substantive provisions 
of tiie Bill, and this has been done 
on previous occasions also. What will 
be the outcome of such expression of 
opinion? Will it result in any amend
ment or any change in the Bill 
whose life is being sought to be ex* 
tended or which is sought to be made 
permanent? What I can say is this. 
Any Government which is respon-
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Bible to Parliament, as this Govern
ment certainly is, will take note of 
such observations and will certainly 
give its attention to the criticisms that 
might have been made by the Mem
bers on occasions like this, and the 
Government will review the position 
and see in what respect amendments 
will be necessary for Acts of this 
kind. And then, in course of time, 
after due consideration, if they feel 
that amendments a n  necessary, they 
will bring forward amendments to 
these Acts. That is the procedure that 
has to be followed. It has happened 
in some cases before; and I would 
not be surprised if it comes to 
happen in other cases also in the 
future.

So, opinions expressed by Parlia- 
ment will not be ineffective or in- 
fructuous. Only, it may take some
time before they ripen and before the 
Government can devote its attention 
to them and bring forward amend
ments to the measures. So, I submit 
that the procedure which has been 
adopted is nothing very abnormal nor 
has there been any intention on the 
part of the Government to deprive 
the House to express its legitimate 
views whatsoever.

Hypothetically, for argument's sake, 
I am saying that the House is at per
fect liberty, and it has the undoubted 
right, to say, that this measure which 
has been enacted in 1952 by the for
mer House—I am not referring to the 
present House which has been consti
tuted after the 1957 elections—is not 
acceptable to the House now and that 
it wants to throw it overbroad or do 
this and that. But I submit that this 
Parliament is a continuous body,— 
and what its predecessors have done 
at any point of time has also to be 
regarded as being somewhat weighty 
and sacrosanct by the succeeding 
House.

What happened on the last occa
sion, in 1952? This Bill, the Bill that 
was introduced then and which be
came an Act in 1952, was gone into 
in great detail by the House. The 
matter was referred to a Select

Committee, which made several re
commendations. As my hon. collea
gue pointed out, the Government 
accepted almost all the recommenda
tions of that Select Committee and it 
was after going through the process of 
the Select Committee that the Bill 
became an Act on that occasion. The 
only thing that has now happened is, 
whereas at that time it was said that 
the life of the Bill might be only six 
years, now we are making it perma
nent. The merits or the dements of 
the various clauses of the Bill were 
then gone into carefully and it is on 
the strength of that fact, because of 
the consciousness that the merits of 
the various provisions were discussed 
threadbare about five or six years 
ago that we have brought forward 
this simple amending Bill to make it 
permanent and we have given the 
reasons why it should be made per
manent

This has not been brought forward 
with a view to deprive the private 
person of his legitimate rights; it is 
not with a view to ride roughshod 
over his rights. Of course in govern
mental activities, it becomes neces
sary to have recourse to various 
measures. I do not want to give all 
the examples where the Government 
steps in and to a certain extent 
regulates the rights of private per
sons or curtails the proprietary rights, 
if I may say so, in public interest. 
The Constitution itself has been 
amended recently; I am referring to 
article 31(2) of the Constitution relat
ing to compensation. Again, there was 
a Bill before the House 6 or 9 
months ago wherein it was laid down 
that certain mining leases etc. will 
have to be acquired in order to pro
duce more coal in the public sector 
and the principles of compensation 
were laid down there. It was not 
merely a question of market value 
only. Other considerations also came 
in and formulae were evolved. This 
House itself has given approval to 
such formulae and methods of com
pensation.

The glaring example of the acqui
sition of zamindari rights is there.
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Recently only during the last session, 
this House considered certain amend
ments in connection with the Delhi 
Development Authority Bill. There 
were certain provisions in respect of 
acquisition of land there. Did they 
say then that the acquisition should 
be at the market value at the time 
it is acquired? No; they leid down a 
specific formula. They related the 
compensation to be paid to the market 
value prevalent at a particular point 
of time before the Delhi Development 
Authority came into existence. The 
Delhi Development Authority has 
taken certain measures, spent govern
ment money, developed certain areas 
in Delhi and so cn. Because of that 
governmental activity, the price of the 
Land has gone up. Could it be said that 
the private person from whom the 
land has to be acquired toiay has to 
be given the entire depreciation of the 
land on the basis of the market value? 
This House itself has decided other
wise and laid down a particular for
mula for acquisition of land and the 
compensation that has to be paid 
under such circumstances.

So, these things will have to be 
viewed in the broader context of the 
national necessity and the require
ments of the Government and public 
interest. Of course, I do not mean 
to say that the Government should 
be arbitrary or adopt a policy of con
fiscation of private property. No. 
That is why even in 1952 when this 
Bill was passed, several safeguards 
have been provided in this Act at the 
time of requisitioning immovable 
property. It is not for any and every 
purpose that notice could be issued to 
the party saying that his immovable 
property should be requisitioned. It 
should be for a definite and specific 
purpose and it should be made clear 
in the notice that is issued. Then, 
the party will have an opportunity to 
have his say. Some time is given to 
him to make his own statement and 
then the competent authority decides 
in public interest to requisition such 
and such property I do rot want to 
read the relevant clauses in the Act, 
but if the party Ur not satisfied, then 
it is open to him to go to the Ministry

concerned, up to the Minister in ap
peal. It is only then if the Central 
Government decides that it is absolu
tely necessary that the property is 
requisitioned.

I would like to say that in the 
matter of compensation and rent pay
able when the property is requisition
ed, very elaborate provisions have 
been laid down. It is not to be 
some arbitrary compensation decided 
upon by the competent authority or 
the Government. I am referring to 
section 8 of the Act which deals with 
principles and methods of determin
ing compensation. It says that Gov
ernment should take into account the 
pecuniary loss due to requisitioning, 
expenses on account of vacating the 
requisitioned premises, expenses on 
account of reoccupying the premises 
upon release from requisition and 
damages caused to the property during 
the period of requisition, including ex
penses that may have to be incurred 
for restoring the property to the con
dition in which it was at the time of 
requisitioning, etc. All these details 
have been laid down in the Act. As I 
have already said, it is not merely a 
competent authority that can ulti
mately decide arbitrarily as to what 
the compensation has to be.

About compensation, let it not be 
forgotten that the party has got a right 
of appeal to the High Court It is not 
as if an administrative officer, his sub
jective experience coming into play, 
decides that the compensation should 
be such and such and his decision is 
going to be final. The High Court does 
come into the picture when the matter 
of compensation comes in.

There are all these safefuards and 
it was after a good deal of considera
tion by the Select Committee at that 
time and by the Government that this 
Bill became an Act. I do not want the 
House to get the impression that what 
we are trying to do on this occasion 
is something very arbitrary, some
thing very detrimental to the ordinary 
rights of private citizens.

Pandit Thakur Das Bhargava: Is
a ceiling of twice the amount fair?
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Shri K. C. Reddy: It all depends on 
one’s approach to the question. I 
know of some Members and som$ 
public personalities also who hold the 
opinion that twice the amount is not 
necessary and that the market price 
at the time it was requisitioned is 
quite sufficient. But some say it must 
be three times or four times or it must 
be the market value prevailing at the 
time of requisitioning inking into 
account all the improvements that 
have come about because of the acti
vities of the defence department hav
ing built a colony at the place where 
the land was requisitioned, etc. Views 
may differ, but we have got to arrive 
at some sort of workable formula, a 
compromise formula, if y'-u want to 
call it that way and then proceed. It 
is not as if any solution f.” any for
mula that is evolved will be satisfac
tory to all.

There are all these safeguards and 
I would like to repeat once again that 
it was after a good deal of considera
tion that this Bill became an Act on 
that occasion. At present we are pro
ceeding only to the extent of extend
ing the life of this Act.

Several other points were made by 
some hon. Members. Some criticism 
has been made about the working of 
this Act during the last -3vt or six 
years and that there has b*»en it was 
said delay in the matter of 'jayment of 
compensation. With regard to that, it 
is laid down in the Act that when the 
arbitrator makes the award, in the 
award itself he has to spocify as to 
how and when it has to bo paid, etc.

there cannot be any undue* delay. 
I f there are any such cases of undue 
delay, and if we are informed about 
them, we will certainly look into 
them.

Shri Jadhav: What is undue delay?
Shri K. G. Baddy: Thore may be 

certain cases where there has been 
some delay and certain cases where 
there has been undue delay. I know 
o f two or three cases where there is 
undue delay and we are taking every 
possible step to prevent it and see that 
justice is rendered.

(Amendment) BUZ
15 hn.

Some suggestions were made that 
we have got to galvanize our build
ing activity. I agree. We have got tc 
go in for building construction pro* 
gramme in a larger scale. But, here 
again it is a question of funds, finan
cial resources, our budgetary position, 
our foreign exchange position, avail- 
bility of raw materials like iron and 
steel and cement etc. Even U you 
have got money, you cannot build 
overnight or within a period of two 
years when you are meeting such a 
large shortage of cement and steel. So, 
there are all these factors to be 
taken into account. And I feel that 
during the last five years whatever 
building activity we have been able 
to take up and complete is one about 
which we may fairly be satisfied. Of 
course, one would like to do better. It 
all depends upon the factors which I 
have mentioned just now. So, all these 
aspects we have to bear in mind.

My iriend, Shri Tyagi, asked: why 
don’t you do something about the 
shifting of offices from New Delhi to 
other places? To some extent, we can 
do so, and within the next few days 
when an opportunity comes, I hope 
I will be able to tell the House fhat 
we have taken certain firm decisions 
about shifting some offices to other 
places. But, to what extent will it 
solve the overall problem? We can 
shift offices for example, to the avail
able space outside Delhi, which we 
can commandeer or we can take over, 
which as stated a little while ago, is 
about 1} lakhs to 2 lakhs sq. ft. Our 
shortage is nearly 20 lakhs to 25 
lakhs sq. ft. So. how will the shifting 
solve the main problem? It will just 
be a fleebite. Still, we have got to do 
it, and we have got a programme of 
doing it to the maximum extent pos
sible.

These have been the considerations^ 
that have weighed with the Govern
ment to bring forward this jwn The 
procedure that we have adopted is 
nothing very tin usual or novel. It is 
a procedure which has been adopted 
in the past several yean. It is only
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the compelling necessity on the part 
c l Government in the public interest 
to carry forward the governmental 
activities that have made us resort to 
Hus measure. X have also indicated 
that we will do everything possible 
consistent with, and in the context 
of, the resources available to increase 
our building activity.

In the light of these views, 1 hope 
the House will be pleased to give its 
approval to this Bill, which we have 
brought forward. It may be, I con
cede, that with regard to certain mat
ters there is scope for change or im- 

1 provement regarding the substantive 
provisions of the Bill. No one can be 
dogmatic about it, and I don't want to 
be dogmatic abao|£J^ There again, if 
in the opinion oflfls^membor a certain 
amendment is accessary or called for, 
in the opinion of another member, 
that may not be a suitable solution, 
and a completely contrary vi^W^podnt 
may be put forward, saying jttpiT is 
not the amendment that is necessary 

, but something opposite to it. We have 
to consider all these matters.

As I indicated earlier in the course 
of my speech, Government will cer
tainly keep in mind all the points that 
have been made and, at opportune 
moment, after due consideration, it 
will be open to the Government to 
come forward with an amending Bill, 
if it is considered essential.

, With regard to the proposal that 
the Bill should be made a permanent 
one, an appeal has been made to me 
instead of making it permanent, why 
not its life be extended by one year, 
two years or three years, and mean
while Government may take an 
opportunity of examining the whole 
question of bringing forward a com
prehensive Bill. Government have

* not been oblivious of the various 
point* that have been already put for
ward by the various hon. Members. 
They have considered it and, as I ex
plained in the Statement o f Objects 
and Reasons, Government have come 
to the decision that it should be en

acted as a permanent measure^ That 
does not mean that it will {remain 
in the same form lor all time. It may 
'be amended or it may be replaced. 
That is a matter to be considered later 
on in the future. That is the position.

Then an appeal has been made that 
the life of the Act may be restricted 
to some period, instead of making it 
permanent. Well, I have not got a 
closed mind on that subject, and if 
any reasonable period of time is indi
cated, I will consider accepting such a 
proposal. I do not know the amend
ments that have already been tabled 
in respect of this matter.

Shri Pattabhi Raman: I have got
my amendment.

Shri K. C. Reddy: My difficulty is 
that I do not know whether the 
amendments that have been tabled, 
can be taken up now and express .my 
views.

Mr. Deputy-Speaker: After we
have closed the general discussion, we 
will take up the clause bv clause 
consideration.

Shri K. C. Reddy: At t'iat time', I 
will consider whether I oan accept 
any amendment. Any other point that 
may have to be advanced with regard 
to other detailed criticisms that"ftave 
been made by the hon. Members, I 
think I should leave to my hon.col
league.

ra n *  fa*? : avrffiH
$  w  SR3T jjf \

farew % ***** 3

Vppr l^TT ^  ifclT *4Wdl W ft sto

wr tr q *  *arsr wt ^
f o r r w n f t a r s n f a n  
11  wmrn f  fa  

<re*ro ^  *T*r |
WPPfTW FltW WWW*! V ItroWn

farm*
*ft 1ti flWT TOT I
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w  a r f  wspjjT * t  f * r  #f mm ant, 
*tf m f$  fa  qsn#t

t f t r  *aw w n h r  t c  stjtc’ ft  *p t#  f i r r r r  
snf? sft#  wr »ffar firm arnr *nff# 1

. -. . <■»_ . - 1 . - _ _«pit H?n w^n wrcn m <Rrr?F *p*ajr «n i 
%fa?r n f *nprr fa  qrf sn*#s sm €t
*TT f * W T  &  i f f  H V H  aRT# %  WTHT H?t 
?R*T ^TT *TT # W1VS VlM*fl,
#  mmrn g f a ^ s ^ t  \te4\* 1 $ 1
%far ?rnr ^  *rr*r q f jt t r t  to^tt fa 
aifr^^r# irvrfi^yr*rvm  anfrrvt 
*ft v>̂ qiA(< ^ t trap szfapPTr
*rf &  ̂#* ̂ wwtr 5 fa ’wra' ?ftr

fa fJ M li *Ft S ^ R T R  f t #  <TRTT ^  I

«nft *Tf aRmn W  xft* *JCT ^  
| fa  fo&r r n ^  sm  wit 
farrct ^ 3  apfhr faiErnft ¥ t h*wi*k t t  
«ft »r$ $ ̂  * f  #qrrc <t# t  %ft* w  

It fa^pff vr gin t  « fk  ^ r  
It 3ft <RT v t  3^nvr ara WflT f  * f  
w  anrrr 1 1 A ^npT m  fa  w  fa?r #
«Ftf V* cR^ 5RWT ftcft fa  5FT
s v f h r  ftpfc w f t a *  m ^ f a g f a i H  

qsr# % fa# t̂ 
ft^TT * i k  * t  a p f r r  ft q w w <  
f n t f  %  f a #  ff tr r  ^  ^  ^  
^  "Fn ar v t  ^  5 ^  v t  w n f t  v t t #  qft

W W  v t f  ^ r  a r |  v r  m r h n r  
!i$f*nsqsn farcr#uf * fr  ans% fa  
l * r  fiR T  qJT w f t r  ftrfc h f i v i f t  w # f  
%ft* ?q?nft ft mt$i ere t  
f t a T  * f t r * r $ 3 f a * f t t * t f f a  i p ^ f e v t  
*qftw $% fa# i r o p f f i fk v R M r %  
f a #  $  a t  a p t f  ^ T f f #  I f 8 f a # a i f r ? H »  
ih#hz irrr ^ r apr f̂ %%# vr *rarcr | 

snrcrai g fa  u f qv  %rm ^ r  $
s f t r  VET v r  f a ^ N f  V V T T  *  € f a  ^  V FflR T T
w f f a  * r f  v V f n c t ?  w n  ^frar «rr w #  

w T q ^ v t f a #  
^ « F w q r  i w o rt

(Amendment) Bill

y t  % fa# qry rr^ n #
Win#<rc«rt qnpn # ^nfinr ^
*PT¥RTT I

isrnr f t # w  #f iff  ®r«iwi ^ t *rf 
t  fafaw  ?rw% qror ^f?r ^  n v r r f , 
<?tr amww t  <m T arrw w  t t  q f  ffcm  
f a w  q f  %mm m  qft*nr * M t  
ft frw  % fa# T^TT r̂ t o i  ^ r vt 

t? w m  n$i fam  3rr#*tT tr'tr ^ f t  « w w i 
% ^  if^f ̂ HWdt! fa  fa?ft JWTT
* n f a v  v t  w  ^  w i  jjt ^  1 
qv 5TW % fav  % fa  TOT jfar »ITR
1̂ *Kt>k ifvpr ^ r % an^ ^ns 

w r  i t t r  t o t 'O Tnff % fa# ^rr
^ If? ft| V faW R favf
vr ^ t r  ft# ^ n  !T̂ r t  *if  ^mrw 
*f ff?r #  ft ? n  1 1 y r v i r  w  f a # w  
*ft yMnt<i <M*ii'»r ff?r # >r r̂ft 1

#  ^  ^ i^n : ?T̂ t t^ tt fj
f a  y r f i R - y r  aft m  y r  <r^ r ( l 
im h rt y^t y^ft sfa cR?r q i^ r n̂ft
frd t|  %ftT 5T̂  ?̂TT TRTT | fa  3R
fan#  j j v t t  *r # *pt s ptr- trrarr ^ eft 

#f q̂ =mrT ^ ynr fam arrar | 1 
*T5Pn5r ^t fain an*n ^rrff# 1
fr^ ft % ^  # 3T H ? n g fa ? !t

^  5ft»r ̂  f  fa?r % fa  «trt *hpr 
?T̂ t f , aft fa7i#gT< f  «rtr ^t ^ r f  It * 
*? w f  #f T$t f  i iwwrO' # f *n t  ^r#  
#«mn
f i ^ f t % f ^ 5ft*r ^ w f 5Rrr^fa# 5^ t  1 
#  fa ? ^ n  |  f a  f a y # v r c f  v t  
gftMiq fW ft ^ iff#  » t o  m fav 
f a r r # s R f  v t  5 f « n r r # ^ ^ £  i «n r 
anr fa  f*nt qfr t c  *wRt *dt ?r*rpn 

f t  »p fr  f t ,  ?ft fapr 
frWr ^  'mr * w r f f , ^  %
q f  v m tm  g stf an# fa  w in x  i p r  

v t  W t  |  ?lt *TWft 1̂
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*  s r e r *  33FTT
*T$T ffl»TT I #  ^rniRTT g  f*F ^ R V R

^  r̂vnrt sftr
v ? #  t t  * r f a * R  $ f t t  =rrf?5 
f a * f t  3i| f«ri %  f a #  %  w t fV l« m
3 T O l » T * f a #  t£ P  * T f R  W?T I
srtfTO  'JtTTl7T V H T O  ’BPTOT

$hfa% ar v t  # w  v r  n a rfA 'd  y r  
*?T5T sp T jft  ^  ^ i f a w  T T #  VT v f^ H H T  

* ( U  w  * T T W  T T  W T T O  f ^ T T  
53tht -q 1 r? *} |

^ f r ' R ^ T T O T f s F ^ T f s F T ’Pt  
<i^w spr flfafir *rr *fiq forc r̂arr 
m  srsa sr  i f r m  1 #  g * r
«rT5RT TT VttX SFT̂ TT f j I « R
p r r *  V R T fh T ' * r f r  s?r s fa r  * i t  j t f t  a *  
fa  ssr fsnr ^ r: %
. ..- * . *- .... ___  _ ____S. - - f  . _*. ■>TPTSTnr5TT:3RT?T V T s ^ t^ T H
srraT 1 1 a *n r  v% ̂  ̂ fe a fa r
*TWT T T  tflTRT $  f a  * T  ’TTOT $ t
*T ft  3TTO ?rwt *TT JTj? * ft  o t
| f a  * *  fw ? r  3f t  ^ i ^ t t t  * f f c  f ,

^ t * f t r  v r f a iT R t  v m r r
? n f*F 5*r  #  afr s * r  to r  #  + w R < y r f t  
* m r *  w w  t t  ? m r  t ^ c t  ^ r t  
v *  t w t t  t  * r k  farcr f l n n f t n r  * f%  %

* T  * * T  W R  WTWTfarT 
f̂ RRUT F̂TT fa 3f̂ t qT t̂ F «K*ft

« m r  * g < r  ^  i v m  « f k  ar n w r s  *  
f t  i f t T 3 * * t ^ # % f a # * T 5 F R f * n T * r % ,  
^  t£r 1

^  fa n r % *r q y  y e t 3 %Mfa 
|  3 t fa * r  m *  f t  « n r  #  *5 t f t  f a # * *  f r w
STT^TT f  f*F 3T^t « m  T O fa V  T O R  
% fa #  <I '̂ r 1 «FPT % fa #  w  ?TT5 % 
HVWT W i T  v f t s f f  ^T T  M l|5^ 5,

y r r  y r  ^ pptt
v t  ^ ft  5 W  ^  >FCTT ^ #  I f iR T # ? T T t  

^ ft  « f t H  HTWVlf I R T  U T #  fiP T  T ^ S I H  
f^ T T  3TRTT |  l( K  3®T ^  V f e s r T W

tor W5ft | 3?r vr ift ^r# % fa#
T O 1T  >?5t  3F ^  TTapr sfT^T 5TRT
^ T f ^  WVT %  5rfT#  T O R  V t  
^r?r 3ft fvo#sTr1f ^  #s^rfarrf ?r 

^ ^ ■ ^ 3rr?TT̂ Tf̂ # i ^ f i ^
?r5RsfniXTS^tcTT^^ ^rJt7^?W#» 

f̂ r3FT F̂TcTT jj I
«pr ^Rfr *tk#Y ^ qm «Pt sr^cr 
%■ ^141 *i*M*i sfta ^1^  ̂ <fr ^  
T O R  1PR tPTR % r # V̂TTTR TTeft 
| ,rftg y  m ^ft yr y t f  r̂-<T  ̂* f i  
^t%# 1 # ̂ »r f«Ff % «pr w r o
TTcTT j[ ^fafi 11̂   ̂ f% *frr
«r̂ Rzr ??r ^r »t̂ vt snr «f*rfir 
vr?ftq *  cnftr # fsRTft *T# Wff f ,

«R ?T5^ cTO% ^ fw ^ ^ r  
^«frc«T»rcfhc% ?̂ft spft* fanwt 

sfr f a  l i w  5 r t  « ft srrat f
«fk ^ft f^ ra  n̂ft̂ r #^pr Tst 
<.̂ rO 3 «T '5nft»ft T̂ IT ?t faVTH
f e r r  ^T?r eft ^  f^FT ^ r T  ^ t
^1W  «ftr % 3RWT F̂t 5TTT 
ft»TT I

Shri N. B. Maiti: Sir, I rise to sup
port the Bill as it has been brought 
forward by the Government.

A  question has been raised whether 
the Government can bring forward a 
Bill of this kind and whether the 
State has inherent power to acquire 
or requisition property for public 
purposes. Political science, I think, 
has allowed such powers to the State. 
My hon. friend Shri D. C. Sharma 
raised this question when he asked 
whether socio-economic measures 
such as this could be brought for
ward. He raised a doubt. But, I 
think that if a State has to run its 
administration and do its day to day 
work, then, it should have power o f 
this kind conferred on i t  The ques
tion is whether there is an emergency 
to allow this. There is ho gainsay
ing the fact that India is passing: 
through times of emergency.
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{Shri N. B. Mfeitl] *Not fcat there is any war continuing 

in India or going on in India; but, 
developmental work, if X can say so, 
is going on throughout the country. 
Therefore, the State has all the more 
reason to have such power as it wants 
through this measure.

15-17 hn.

{P an d it T h ak u r  D a s  B hargava in the 
Chair]

Then, there is another point about 
this measure. I think the drafter at 
this Bill has been rather considerate 
-when he has said that the Govern
ment desire to retain powers in
definitely. That does not mean per
manently. There is a difference 
between the two, indefinitely and 
permanently. That is to say, this 
Bill can be repealed on any suitable 
occasion. That is the import of the 
word “indefinitely*’ ; not that it will 
go on permanently for ever and ever. 
I f  we take the history of legislation 
for several years past, we have 
seen___

Shri Vajpayee (Balrampur): May I 
point out, Sir, that there is no quorum 
in the House?

Mr. Chairman: The bell is being 
rung...Now, there is quorum. The 
hon. Member, Shri N. B. Maiti, may 
continue.

Shri N. H. Maiti: Then, Sir, this 
Bill is not an arbitrary one. It has 
safeguards. Though it gives power to 
requisition property or acquire it, it 
•does not function arbitrarily, because 
-there are principles and methods that 
are to be followed for compensation. 
Compensation is paid, and the people 
who think that they are not properly 
treated might go to the higher autho
rities for redress of their grievances, 
but I should think that what the hon. 
Minister has just now said should set 
at rest their objections. He has stated 
that after some time if the Members 
think there should be certain amend
ments to the provisions of the Bill, 
(hey might bring them before the

House in their capacity as non-offlcial 
Members, or the Government itself 
may bring forward an amending 
In that case, there should be no ab
jection to the passing of this Bill 
giving power to the Government to 
continue to administer the Act as at 
present. During the last two decades 
this has gone on. There has not been 
much difficulty, and the heavens have 
not fallen. So, we can continue for 
some time more and then an amend
ing Bill can be brought forward if it 
is found that there is scope for harass
ment After all, these clauses went 
before the Select Committee and 
were approved by them Therefore, I 
would support the Bill as it is on the 
basis of the statement made by the 
hon. Minister just now.

Shri Kadha Raman (Chandni 
Chowk): Chairman, Sir, I rise to 
make certain observations with re
gard to the Bill that has been placed 
before the House for consideration 
by the hon. Minister.

He has told the House what has 
prompted him to bring the Bill. I 
somehow feel that the suggestion 
made by your hon. self and also by 
Shri Tyagi deserves full attention by 
the hon. Minister.

The Act as it stands has, in its 
working, brought to light certain defi
ciencies, and unless it is properly exa
mined and those deficiencies are re
moved, in my opinion it would be 
wrong to perpetuate it. I therefore, 
feel that there is sufficient ground for 
the hon Minister to attend to the sug
gestion that there should be a com
prehensive Bill after due examina
tion. It may either go to a Joint 
Select Committee, or the Ministry 
may by itself examine the Bill in 
detail and remove those shortcomings 
and bring forward a more compre
hensive Bill which might be put on 
the statute-book permanently.

Though there are safeguards in the 
parent Act, I find they are not enough 
to do justice to the people at large. It
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fti n il in the Statement of Objects 
and Reasons that whenever the Gov
ernment requires immovable property 
far purposes of the Union, primarily 
far public purposes, it will requisi
tion the property or acquire the land 
that is required for that purpose, but 
1 think “public purposes" are very 
vaguely defined, or, in practice they 
are not properly interpreted.

1 find even in Delhi there are many 
houses where the owner is hard put. 
Government requisitioned the house 
ten, twelve years ago. Since then the 
family has grown. The house in which 
he was living did not belong to him. 
Xt was owned by somebody else, and 
that owner wants the house to be 
vacated. The poor man looks to the 
Government, and the Government is 
unSble to derequisition that house, 
and he is still suffering.

In the same way I find that in some 
cases the house belongs to the owner 
who is really putting up with a lot 
of inconvenience and discomfort. He 
approaches the Government. The 
Government also feels that it is a 
hard case, and decides that the house 
should be derequisitioned, but the 
man who is occupying that house 
sticks on for his own comfort, and m 
spite of the decision of the Govern
ment, the owner is unable to get that 
house for himself.

Such cases have really brought to 
light many things and we believe that 
there are reasons for asking that the 
purposes for which houses are requi
sitioned or property acquired should 
be better defined, and there should 
be a more definite policy of the Gov
ernment.

It is said that governmental activi
ties are expanding. I fully realise, that 
at the present moment, it is difficult 
for the Government to cope with the 
demand for houses or accommodation 
for the expanding activities of Gov
ernment. Some ways must be devised, 
and this Is one of the ways, that the 
Government has the authority or 
takes the authority, to requisition

houses or acquire property. But I 
think that justice demands that what 
the Government does should not put 
any individual to any hardship which 
would tantamount to injustice.

The Government says that it will 
fix rents for the properties that it ac
quires or the houses it requisitions. 
The rent is fixed, I think, according 
to their own choice, but when I com
pare it with the rent that is charged 
by the Government from other people 
I find there is a great deal of dis
parity. I have seen that in the Theatre 
Communication Building, for a small 
room, which is hardly able to accom
modate three tables, Government 
charges Rs. 70, but when it comes to 
paying the owner for the same space, 
the Government does not pay at the 
same scale. There must be some jus
tice and fairness. If the Government 
wants that it should be paid a certain 
fixed rent for a certain space, I think 
the same treatment should be given 
to the person from whom they re
quisition a house or acquire property.

Again, several hon. Members have 
also drawn the attention of the Min
ister to the fact that several houses 
which were requisitioned in Delhi 
and elsewhere long ago, that is, about 
fifteen or twenty years ago are still 
continuing at the same rate of rent 
Although there can be justification 
for such continuity, I do not see any 
reason why only about fifty people 
whose houses were requisitioned fif
teen or sixteen years ago should con
tinue to suffer while the owners of the 
new houses are let free. I feel that 
Government should certainly make 
the rest of them also share the incon
venience that is caused to these few 
people. Why should there be long 
suffering on the part of a few persons 
while the others are allowed to conti
nue with their houses without any 
requisitioning? If aefcommodation is 
needed, then some May must be found 
by which the snff A ng is shared by 
all persons who more than one 
house rather thaA a few persons 
who hqd been fciufeen long ago and 
who hav* cogttijwed to suffer for a 
long time. ' l'
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I feel that for these reasons Gov

ernment should examine the entire 
Bill from beginning to end and re
move the disparities and deficiencies, 
so that it becomes a wholesome and 
comprehensive measure, and it does 
full justice to everyone, and there 
will be no case for anyone to point 
out that he has been unnecessarily 
put to great hardship.

The Bill as it stands can commend 
itself to the House, provided it is not 
desired that it should be a permanent 
one- I support the suggestion made 
by Shri ‘Tyagiji and yourself that the 
Bill, for the time being, may be ex
tended by one or two years, during 
which period we shall be able to exa
mine the entire provisions contained 
in the parent Act, and if we find that 
there are any deficiencies which re
quire to be removed, we can do so, 
and then, if necessary, the Bill in 
comprehensive form can come up 
before this House and be made a 
regular Act.

I fully appreciate that the present 
requirements of Government do need 
a Bill of this type. My only conten
tion, however, is that the Bill which 
is at present before us, if made into 
a permanent Act, will continue to 
inconvenience some section of the 
people, without its justification and 
will, therefore, not be justified. So, I 
support the suggestion that the life 
of the Act should be extended only 
by a short period. In the meanwhile, 
a comprehensive Bill may be drafted 
removing all the deficiencies that 
have been found as a result of experi
ence and the opinions gathered, and 
then it should be brought forward 
before this House for its final accept
ance.

Shri Anil K. Chanda: As I rise to 
reply to this debate I feel my burden 
very considerably lightened after the 
intervention by my Minister in this 
debate. He has, if I may say so, very 
effectively dealt with the points rais
ed by Shri Naushir Bharacha and our

(Amendment) BiU

senior Member of the House, Pandit 
Thakur Das Bhargava.

So far as Pandit Thakur Das Bhar
gava is concerned, he has fought 
very valiantly on this Bill, over 
this period of a decade. He fought in
1947. He fought in 1952. And he has 
fought today. I hope he will not mind 
my so saying, that it is good for the 
society with its socialist objective in 
view that his fight for increasing the 
quantum of compensation has not 
been successful. I do not see any 
reason why somebody who has done 
nothing for iqiprowpg his properties 
should get financier advantage for 
actions taken by others.

I have a particular case in my mind 
and it is not a very unusual case. I 
am referring to my own university 
at Santmiketan. When Tagore started 
that school in 1901, it was more or 
less in an area which you can des
cribe as a desert. There were only 
two trees there, two sentinels, which 
still exist. And you could have land 
in those days over there for the mer
est asking. As a matter of fact, the 
landlords were very eager to get rid 
of their land even for four annas a 
bigha. When I was a student there in 
1921, a bigha used to sell for about 
Rs 5 I know of some of my teachers 
of those days, who had the foresight,
I should think, and had thought of 
the development of that place, who 
had invested and acquired consider
able areas. Now, in course of time, 
thanks to the activities of that school, 
the whole place has now become a 
place of extreme importance in the 
country. As I said, in 1921, the land 
used to sell for about Rs. 5 a bigha^ 
In our parts, a bigha is one-third of 
an acre. In 1939, when the war began, 
a bigha was costing about Rs. 250. 
Now, you cure very lucky if you get 
a bigrha there for anything less than 
Rs. 3000. I do not see any reason why 
the neighbouring landlords who have 
not planted a single tree, who have 
not made an inch of road, who have 
not dug a single well there should 
take advantage at something done by
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somebody else and reap a rich harvest 
at the expense of the society.

So, I think there is nothing to be 
said with regard to the quantum of 
compensation to be given for lands 
acquired or requisitioned earlier. 
Also, this matter relating to the 
quantum of compensation on acquisi
tion is a justiciable matter.

With regard to what has been said 
by my hon. friend Shri P. S. Daulta 
from Punjab, who spoke very elo
quently and with passion, I am afraid 
he did not speak sense. He referred 
to acquisition of lands which have 
nothing to do with___

Shri Nath Pal: Sense is the mono
poly of Government!

Shri Anil K. Chanda: At the
moment, it is.

I now come to what my hon. friend 
Shri Biren Roy said, particularly with 
regard to lands acquired by Govern
ment during the war for the aero
drome at Alipore. He mentioned 
about thousands of cases which are 
still pending. This is a matter which 
is not directly dealt with by my 
Ministry. It is the Defence Minis
try’s concern. But we have got cer
tain briefs from the Der »nce Ministry, 
and you will be surprised to know 
the figures which have been given to 
us by the Defence Ministry. I am 
sure they are the correct and authen
tic figures, I mean, the figures which 
I am giving out here on the basis of 
what has been supplied to me by the 
Defence Ministry; if Shri Biren Hoy 
thinks that there is any mistake, he 
may kindly draw our attention to it, 
and we shall check that up. The 
figures refer evidently to the Eastern 
Command; so far as the Alipore lands 
are concerned, the position is as 

„ follows.

The total number of disputes that 
have arisen was 575 in the ease of 
lands and 274 in the case of buildings. 
And mind you, the hon. Member 
referred to thousands. The number 
of cases since settled -is 484 in the case

of lands and 229 in the case of build
ings. The number of cases still out
standing is 140 in the case of lands 
and 45 in the case of buildings. The 
number of appeals filed in High Court 
is 2 in the case of lands and 13 in the 
case of buildings. I do not know 
where my hon. friend got his figures 
from; I believe he might have through 
mistake added one or two more zeros 
in his figures.

The description of the land, so far 
as the Alipore aerodrome area is con
cerned, is as follows. The total area 
requisitioned during the war was 
473*61 bigha'; 1t\e total area already 
derequisitioned was 347.99 bighas. 
The area still under requisition is 
125.62 bighas. The compensation 
paid annually for the area still under 
requisition is Rs. 1,03,420. The actual 
area occupied by the Defence Ministry 
out of the area still under requisition 
is 52*02 bighas and area in occupa
tion by displaced persons from East 
Pakistan, 73*60 bighas. That is the 
picture, which my hon. friend referred 
to as thousands of cases still pending. 
With regard to individual cases about 
which he mentioned, obviously I can
not have the details with me. But if 
he will write to us, we shall certainly 
look into those cases.

My hon. friend, Shri Radha Raman, 
had spoken about certain injustice 
here and there. Possibly, he was not 
present in the House when I made 
my opening speech.

Shri Jadhav: What about 17,000
acres of land acquired from Nasik 
district?

8hrf Nath Pal: The Defence Minis
try does not know!

Shri Anil K. Chanda: Why should 
I not know? Evidently, it refers to 
the Western Command—total number 
of disputes arisen, 6 with regard to 
lands; cases still outstanding 6, appeals 
in High Court 2.

Shri Jadhav: These 17,000 acres of 
land cover about 17 villages.
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Shri Anil K. Chanda: X have not 
got those figures with me, but as I 
said, these cases are still pending. In 
my opening speech, X have said that 
there are certain cases where the 
Defence Ministry have not been able 
to finalise their plans about the key 
location plan. Possibly, the hon. 
Member was not present when I was 
explaining the Defence Ministry's 
case.

Shri Nath Pal: Tine figures given by 
the Minister are hopelessly inadequate. 
We have had them submitted to us 
by.our constituents. We have never 
heard even a mention of that. Land 
has been acquired by the Defence 
Ministry. So also at Khadakvasla. No 
compensation has been paid and no 
kind of good attitude has been adopt* 
ed. He is showing too much reliance 
on the figures of the Defence Ministry 
and I do not think we will be justi
fied in accepting them.

Shri Anil K. Chanda: If my hon. 
friend challenges my figures, he can 
certainly write to me. I will check 
up. I have to go by the figures sup
plied by the Defence Ministry This 
is not the information collected by me 
directly If the hon. Member has any 
information to the effect that my 
figures are not correct, he will kindly 
take the trouble of writing to me and 
I will certainly make inquiries, and 
if there are any unends to be made, 
I will certainly do it.

Shri Tyagi: I think generally the 
Khadakvasla lands were acquired by 
the Bombay Government

Shri Nath Pal: No, no, by the Min
istry of Defence.
Division No. 1]

Shri &  K. Galdkwmd (Naaik): By 
the Central Government.

Shri Anil K. Chanda: Let us not 
fight over details.

MEr. Chatman: Order, order, fetes 
the general question is being debated. 
If the figures given by the Minister 
are not correct or more information is 
necessary, the hon. Members may 
write to the hon. Minister and he will 
certainly give a good reply.

Shri Anil KL Chanda: X was refer
ring to the remarks made by my hon. 
friend, Shri Radha Raman. He refer
red to certain instances where appa
rently injustice was being done or 
had been done. Possibly, he was not 
present in the House when I made 
my opening speech. Then I said that 
there had been occasionally mistakes 
and lapses and default on our part 
After all, no human machinery is 
absolutely perfect. I had also said 
that it is our intention—of my senior 
colleague and mine—as soon as the 
Bill is passed to look into those cases 
in detail and where properties have 
been under requisition for a very 
long number of years, we shall do our 
level best to release those properties, 
subject to the conditions permitted
15:46 hrs.

[Mr Speaker in the Chair ]
Mr. Speaker: Now, I shall put the 

motion for circulation to vote The 
question is:

‘That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 7th March, 1958”. 
The Lok Sabha divided: Ayes S3; 

Noes 88.
15*47 hr*.
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Mr. Speaker: I shall now put the
original motion for consideration to 
vote.

The question is:
'That the Bill further to amend 

the Requisitioning and Acquisi
tion of Immovable Property Act, 
1952, be taken into consideration.”

The motion was adopted.
Clause 2— (Amendment of section

1)
Shri Navshtr Bharacha: I beg to

move:
Page 1, line 6,—/or "sub-section 

(3) shall be omitted” substitute 
“ in sub-section (3) for the word 
‘six’, the word 'seven* shall be 
substituted*'.
The effect of this amendment is to 

extend the life of the Act by only 
one year.

The motion too* negatived.
Shri PattabW

move:
Raman: I beg to

Page 1, line 6,—for “sub-sec
tion (3) shall be omitted”, substi
tute “in sub-section (3) for the 
word ‘six’, the word ‘twelve’ shall 
be substituted” .
Mr. Speaker: Shall I put this 

amendment first or the other one? 
If this is carried, the other one goes. 
But if the other one is carried, I 
have my own doubts whether this 
goes. I can still put it because the 
time can be extended. If ‘twelve’ is 
carried 'seven’ goes. So. I will put 
this first.

Shri Jaipal Singh (Ranchi W est- 
Reserved—Sch. Tribes): Twelve may 
include seven. But, if, on the other 
hand, twelve is negatived, seven is 
also excluded.
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Mr. Speaker: I will now put Shri 
Pattabhi Raman’s amendment to vote. 
The object of this amendment is not 
to make it permanent but to extend 
the life for a period of six years,

Shri K. C. Reddy: X have just a 
word to say. In the course of my 
speech I said that when amendments 
are moved to extend the life of the 
Act to particular periods of time, I 
will give my thought to the matter 
and say what the Government’s 
opinion is. In view of the fact that 
a large volume of opinion has been 
expressed by hon. Members that the 
Bill may not be made permanent but 
may be extended by a particular 
period of time, I am prepared to 
accept this amendment to substitute 
*six* by ‘twelve’.

Mr. Speaker: Now, I will put Shri 
Pattabhi Raman’s amendment to vote.

The question is:
Page 1, line 6,

for “sub-section (3) shall be 
omitted", substitute “ in sub-sec
tion (3) for the word ‘six’, the 
word ‘twelve’ shall be substituted.”

The amendment was adopted.

Mr. .Speaker Shri Bharucha's 
amendment is now barred.

Shri Naashir Bharaeha: It is mak
ing it semi-permanen t.

Mr. Speaker: The question is:
“That clause 2, as amended, 

stand part of the Bill ”
The motion was adopted.

Clause 2, as amended, was added to 
the Bill.

Amendments made:

(i) Page 1, line 1,—for “Eighth 
Year’’ substitute “Ninth Year” .

<ii) Page 1, line 4,—for “1957” 
substitute “1958”.

[Shri Anil K. Chandal

Criminal law  246 
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Mr. Speaker: The question Is:
“That clause 1, as amended, 

stand part of the BUI.”
The motion was adopted.

Mr. Speaker: What I find is that 
hon. Members from a particular party 
want to support an amendment Bat 
nobody says so. I expect, the hon. 
Minister for Parliamentary Affairs and 
his other whips to be ready to sup
port or oppose any amendment and 
not put me in a dilemma as to what 
I have to declare.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Slate):
Very sorry for your dilemma.

Mr. Speaker: The question is:
“That the Enacting Formula, as 

amended, and the Title stand part 
of the Bill ”

The motion was adopted.
The Enacting Formula, as amended» 
and the Title were added to the BUL

Shri Anil K. Chanda: Sir, I move:
“That the Bill as amended, be 

passed ”
Mr. Speaker: The question is:

“That the Bill as amended, be 
passed.”

The motion was adopted.

CRIMINAL LAW AMENDMENT BILL
The Minister of State in the Ministry 

of Home Affairs (Shri Daiar): Sir, 1 
beg to move that the Bill further 
to agiend the Indian Penal Code, the 
Prevention of Corruption Act, 1947, 
and the Criminal Law Amendment 
Act, 1952, be taken into consideration.

The object of this amending Bill Is 
to tighten the law regarding the pre
vention of corruption amongst govern
ment servants and others. So far as 
the present Bill is concerned, Gov
ernment have got some experience of 
the working of the Prevention of 
Corruption Act and also the Indian
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